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BEFORE THE NATIONAL GREEN TRIBUNAL (82Z) CHENNAI

Application. No. 6 / 2023

Between

Sri. Paramesh V Applicant
And

The Deputy Commissioner Respondents
and others

Additional Objections filed by the Respondent No 10
That the Respondent No 10 submits as follows : -

1. It is submitted that, the 10th Respondent had received the
report from Bidarahalli Nadanada Kacheri dated 25/9/2023,, the
construction was made but in 2 Guntas of land in Sy No 42 as per
the present situation it is vacant and Channel Kharab area is not
developed . The Respondent No 10 had the compound wall and
there is no encroachment as regard to Channel and buffer area.
The copy of the report dated 25/9/2023 and its translation is

produced as Document No R- 1 and R-2.

2. It is submitted that the Revenue Inspector Kadugodi had
submitted the report in P R 225/2023-24 , as per the report the
land in Sy no 42 ,44/1,44/2 of Channasandra Village is vacant
and channel kharab area it is not developed. The copy of the report
in P R No 225/2023-24 and its translation is produced as
Document No R- 3 and R-4,
For M/S. SURYA PROJECTS
Nt~ |

Managing Partner
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the report and its translation

is produced as Document No R-

4 It is submitted that ADLR had issued the letter dated o

2/8/2023 to identify the water area, buffer zone, encroachments

on the land if it's found in Sy No 42,44/1,44/2 of Channasandra
Village and submit the report to it and the said report with sketch.
The reports from above authorities were submitted and as per the
reports, the area of channel Kharab area it is not developed. The
copy of the letter dated 2/8/2023 and its translation is produced
as Document No R- 7 and R-8.

S. It is submitted that the Tahsildar Krishnarajapuram
Bangalore East Taluk had sent the letter dated 18/3/2023 to
ADLR. As per the letter it was sought the report on the water area, )
buffer zone, on the land if it’s found in Sy No 42,44 /1,44/2 of .
Channasandra Village and submit the report to it and the said )
report with sketch. The copy of the letter dated 18 /3/2023 and its

translation is produced as Document No R- 9 and R-10.

k

N
6. It is submitted that ADLR had prepared the sketch along 7
with his report on the aforesaid issues regarding water area, buffer __
zone, construction on the land in Sy No 42,44/1,44/2 of 3
Channasandra Village and submit the report to it and the said ;;E
report with sketch. The reports from ADLR says that the said land X
is vacant in so far as it pertains to Sy No 42 and identified in the ;g
sketch as “0”, as per original survey documents and the said land 1
is vacant and there are no developments in that area. The owner
~of the land had constructed the compound wall around its land b

and there is no building constructed in buffer zone area. The copy
of the sketch in Sy No 44/1,44/2,42 and its translation is

For M/S. SURYA PROJECTS
{\\f\\,# I'"[..r-/
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produced as Document No R- 1] ;4,4 R-12

Rs.14,160-00 for Environmentg] Monitoring charges on
28/9/2023 and the same was paid from 10t Respondent, after
that they issued Analysis report to 10t Responden
the Analysis report dated 28/9/2023 is produced as Document

No R-13. The covering letter with compliance report has been

t, the copy of

submitted by the 10t Respondent to the Regional Officer Ministry
of Environment dated 7/9/2023, the copy of the same is produced
as Document No R-14. The Compliance report of Environmental
clearance conditions was submitted to SEIAA in September 2023
with respect to Residential Apartment Project from 10w
Respondent, with project photos and List of Annexures 1 to 13,

the same is produced as Document No R-15.

f rep
ion i
No- 8 Itis submitted that, yet another litigation was started by
lette Sri. Jagan Kumar J and pending before the Hon’ble Land
| Do : . e

Grabbing Court at Bangalore from one Case No. L.G.C (B}
e 313/2023. Interim order was granted on 07-09-2023 and
O
ad i vacated on 6.11.2023 after this 10th Respondent participated in
i the proceedings by filing his statement of objections with
ET documents. The copy of the entire order sheet and Petition and
is
Vo Vacating Applications are produced as Document No R-16 , 17
th and 18,
ct
er
o : ; i ¥ :
o 9. Itis submitted that, the above said information and records
i;’: were received after the objections were filed in this case from the
e Respondent No 10 which is necessary to defend the case on hand.
3. These facts are found subsequently and therefore the Respondent

is placing the same on record in order to avoid substantiate their
defense before this Hon’ble Tribunal. The certified copies were
obtained from the concerning authorities by this Respondent and

For M/S. SURYA PROJECTS
(\\-\LQ "{\4//

[ S B
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>
placing before this Hon’ble Tribunal for adjudication of the matter.

Wherefore the 10th Respondent prays that this Hon’ble Court may
be pleased to reject the application filed by the Applicant by
imposing heavy costs and grant the expenses caused to this

Respondent due to the false case filed by Applicant in the interest

of justice. For M/S. SURYA PROJECTS
poaka—
chennaj_ ; Flannning Pariner
Date&al__”_&;W/ Respondent No 10
Advocate for Resppndent No 10
Verification

I, the managing partner in Respondent No 10 declare that this is

my name and contents of the above are true to the best of my

knowledge information as per the records  For M/S. SURYA PROJECTS
(\\,Jd —

Chennai Managing Partner

Date a&__}l-—-a_pﬂ Respondent No 10
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BEFORE THE NATIONAL GREEN TRIBUNAL (8Z) CHENNAI

Application. No. 6 / 2023

Between
Sri. Paramesh V Applicant
And
The Deputy Commissioner Respondents
and others
INDEX
SI No Description Page No

1-4
01 Addle Objections filed by the Respondent No 10 to the
Memorandum of Application

02 The copy of the report dated 25/9/2023 and its S-7
translation as Document No R-1 and Document No
R-2

03 | The Copy of the report in P R No 225/2023-24 and its 8-10 4
translation is produced as Document No —R-3 and
Document No R-4

04 | The copy of report from Village Development area and | 11-13
its translation is produced Document No —R-5 and
Document No -R -6

05 | The copy of letter dated 2/8/2023 and its translation 14-15
is produced Document No —R-7 and Document No -
R-8 -

06 |The copy of letter dated 18/3/2023 issued by 16-18
Tahsildar and its translation is produced Annexure—
R-9 and Annexure-R-10

07 |The copy of ADLR Report and sketch and its| 19-20
translation is produced Document No —R-11 and
Document No —R 12
08 | The copy of the analysis report dated 28 /9/2023 is | 21-30
produced Document No —R-13
i 09 | The copy covering letter dated 7/9/2023 is produced 31
8 [ Document No —R-14 °
10 | The copy of complacence report on the project of the | 32-52
10% Respondent letter dated 18/3/2023 issued by
SEIAA is produced Document No —R-15
: , B The copy of the order sheet, Petition, Vacating | 53-89
e Application in Land Grabbing case No 313/2023 is
produced as Document No —R 16 to 19, Wi |

AS

Fo - Chennai M
Date R g 61062) Advocate fo Respondent No 10
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@ POCUMENT No- ,Q_&

GOVERNMENT OF KARNATAKA
Office of the Tahsildar, Bidarahalli Nada Cutchery, Bidarahalli,

No. Na.ka/Bidarahalli/NCR/CR/89/2023-24
Dated

e
The Tahslildar, g
Bangalore East Taluk

Bangalore.
Sir,

Sub: Regarding vacating the encroachment in the buffer zone
which have been encroached by M/s. Surya Projects in the water
area at Sy No.42, 44/1 and 44/2 Channasandra Village,

Bidarahalli Hobli, Bangalore East Taluk.
Ref: 1. Taluk office Memo/Order No. NCR/(Ka)CR 205/2023-24

2. Report of the Revenue inspector, Kodugodi Circle, No. RANI
(Kodugodi)PR/225/2023-24

With reference to the above subject as per reference No.1
as directed by you as per reference No.2 the Revenue Inspector

has reported.

As per the said report originally the land in Survey No.42,
44/1 and 44/2 of Channasandra Village, Bidarahalli Hobli,
Bangalore East Taluk is the Hiduvali Land. Concerning to the said
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land M/s. Surya Project in the water area, whether there is an
encroachment in the Buffer zone and in this regard to identify

the same by preparing the sketch and report vide order of the

Assistant Director  of Land Records NoO.

Bho.sa.ni(pho)Ithare/40/23-24 dated 01.06.2023 and letter of
the Executive Engineer Baini. Ga Mahadevapura Zone, BBMP No.

Kapaa/Baini.Ga/Mava/PR/50/2022-23 Bangalore dated
26.05.2023 before the BBMP officials the land is measured and
sketch is prepared. In Channasandra village concerning Sy
No.42 as regards to channel 0.02 Guntas of land and as regards
to the well 0.01 Gunta and in Survey No.44/1 as regards to
channel0.01 Gunta as per the Survey recordspyarabis there and
as per the present situation of the land it is vacant and channel
Kharab area it is not developed. As per the said Survey number,
the Hinduvalidar around their property they have laid compound
wall. In the middle of the channel from the median in the sketch
mentioned in meters by leaving the buffer area the building is
constructed and there is no encroachment as regards to channel
and buffer area. Accordingly, the concerned Revenue Inspector
has reported on25.09.2023. The real present situation has been

brought to your notice along with the report.

Yours faithfully

True copy is certified Sd _

Sd ; Deputy Tahsildar

Tahsildar 17.10.2023 - Bidarahalli

Bangalore East Taluk, Nadacatchery

Krishnarajapuram Bidarahalli
B
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' DOCUMENT No-p,,

No. Ra.i (Ka)PR 225/2023-24
Office of Revenue Inspector

Kodugodi Circle,
Bidarahalli Hobli,
‘Bangalore East Taluk

Dated:
REPORT

Sub: Regarding vacating the encroachment in the buffer zone

which have been encroached by M/s. Surya Projects in the water
area at Sy No.42, 44/1 and 44/2 Channasandi_'a Village,

Bidarahalli Hobli, Bangalore East Taluk.

Ref: 1. Taluk office Memo/Order No. NCR/(Ka)CR 205/2023-24

2. Order of the Assistant Director -of Land Records No.
‘Bo.sa.ni.(Phodi)Ilthare/197/23-24 dated 02.08.2023.

3. 3. Order of the Assistant Director of Land Records No.
Bho.Sa.Ni (Phodi (Ithare) /197/23-24 dated 02.08.2023.

With reference to the above subject as per reference No.1 as
directed by you as per reference No.2 the Revenue Inspector has

reported.

As per the sald report originally the land in Survey No.42,
44/1 and 44/2 of Channasandra Village, Bidarahalli Hobli,
Bangalore East Taluk is the Hiduvali Land. Concerning to the said

(¥ Scanned with OKEN Scanner



land M/s. Surya Project in the water area, whether there is an
encroachment in the Buffer zone and in this regard to identify
the same by preparing the sketch and report vide order of the
Assistant Director of Land Records No.
Bho.sa.ni(pho)Ithare/40/23-24 dated 01.06.2023 and letter of
the Executive Engineer Baini.Ga Mahadevapura Zone, BBMP No.
Kapaa/Baini.Ga/Mava/PR/50/2022-23 Bangalore dated
26.05.2023 before the BBMP officials the land is measured and
sketch is prepared. In Channasandra village concerning Sy
No.42 as regards to channel 0.02 Guntas of land and as regards
to the well 0.01 Gunta and in Survey No.44/1 as regards to
channel0.01 Gunta as per the Survey records Kharab is there
and as per the present situation of the land it is vacant and
channel Kharab area it is not developed. As per the said Survey
number, the Hinduvalidar dround their property they have laid
compound wall. In the middle of the channel from the median in
the sketch mentioned in meters by leaving the buffer area the
building is constructed and there is no encroachment as regards
to ‘channel and buffer area. Accordingly, the concerned the
Taluka Surveyor has submitted the sketch and the report. The
real present situation has been brought to your notice along with
the report.

Yours faithfully

True copy is certified - &d |
Sd ' Revenue Inspector
Tahsildar 17.10.2023 - Kodugodi Circle
Bangalore East Taluk, Bidarahalli Hobli
Krishnarajapuram. Bangalore East Taluk
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DOCUMENT No- 26

REPORT OF THE VILLAGE ADMINISTRATOR
Sulb: Regarding vacating the encroachment in the buffer zone
which have been encroached by M/s. Surya Projects n the water
area at Sy No.42, 44/1 and 44/2 Channasandra Village,

Bidarahalli Hobli, Bangalore East Taluk.

Ref: 1. Taluk office Memo/Order No. NCR/(Ka)CR 205/2023-24

2. Order of the Assistant Director of Land Records No.
Bo.sa.ni.(Phodi)Ithare/197/23-24 dated 02.08.2023.

3. Order of the Assistant Director of Land Records No.
Bho.Sa.Ni(Phodi(Ithare)/197/23-24 dated 02.08.2023.

With reference to the above subject as per reference No.l as
directed by you as per reference No.2 the Revenue Inspector has

reported.

As per the said report originally the land in Survey No0.42,

44/1 and 44/2 of Channasandra Village, Bidarahalli Hobli,
Bangalore East Taluk is the Hiduvali Land. Concerning to the said
land M/s. Surya Project in the water area, whether there is an
encroachment in the Buffer zone and in this regard to identify
the same by preparing the sketch and report vide order of the
Assistant Director of Land Records No.
Bho.sa.ni(pho)Ithare/40/23-24 dated 01.06.2023 and letter of
the Executive Engineer Bath.Ga Mahadevapura Zone, BBMP No.
Kapaa/Baini.Ga/Mava/PR/50/2022-23 Bangalore dated
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26.05.2023 before the BBMP officials the land is measured and
sketch is prepared. In Channasandra village concerning Sy
No.42 as regards to channel 0.02 Guntas of land and as regards
to the well 0.01 Gunta and in Survey No.44/1 as regards to
channel0.01 Gunta as per the Survey records Kharab is there
and as per the present situation of the land it is vacant and
channel Kharab area it is not developed. As per the said Survey
number, the Hinduvalidar around their property they have laid
compound wall. In the middle of the channel from the median in
the sketch mentioned in meters by leaving the buffer area the
building is constructed and there is no encroachment as regards
to channel and buffer area. Accordingly, the concerned the
Taluka Surveyor has submitted the sketch and the report. The
real present situation has been brought to your notice along with

the report.

Yours faithfully
True copy is certified Sd
Sd Village Administrator
Tahsildar 17.10.2023 Kodugodi Circle
Bangalore East Taluk, Bidarahalli Hobli
Krishnarajapuram. Bangalore East Taluk
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6DDOC}UMENT No- R ¢

GOVERNMENT OF KARNATAKA

No.Bho.sa.Ni/Phodi/Ithare/197/2023-24

Office of the Assistant Director of
Land Records, Bangalore East Taluk
Bangalore, Dated 2.08.2023

To

The Tahsildar
Bangalore East Taluk
K.R.Pura. _ =

Sir,

Sub: Regarding vacating the encroachment in the buffer zone
which have been encroached by M/s. Surya Projects in the water
area at Sy No.42, 44/1 and 44/2 Channasandra Village,

Bidarahalli Hobli, Bangalore East Taluk.

Ref: 1. Taluk office Memo/Order No. NCR/(Ka)CR 205/2023-24
dated 18.03.2023.

With reference to the above subject, concerning the land in
Survey No. 42, 44/1 and 44/2 Channasandra Village, Bidarahalli
Hobli, Bangalore East Taluk, it has been informed to identify the
Water area, Buffer Zone encroachments and to submit a report
along with the sketch as per reference above.

Accordingly, the same is handed over to the Land Surveyor, the
land surveyor has measured the land and submitted a report
along with the sketch. The report along with the sketch of the
Land Surveyor is enclosed with this letter for your reference.

Yours faithfully
Sd
Asst. Director of Land Records,

Bangalore East Taluk,
Bangalore 2.8.23
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Government of Karnataka
Department of Revenue

Office of the Tahsildar, Bangalore East Taluk, Krishnarajapuram,
Bangalore

No. NCR (KA)CR/GC205/22-23 Dated 18.03.2023

To

The Assistant Director of Land Records
Bangalore East Taluk,
K.R.Pura.

Sir,

Sub: Regarding vacating the encroachment in the buffer zone
which have been encroached by M/s. Surya Projects in the water
area at Sy No.42, 44/1 and 44/2 Channasandra Village,

Bidarahalli Hobli, Bangalore East Taluk.

Ref: 1. National Green Tribunal, Chennai letter No. 08/2023(S.2)
dated 08.03.2023.

2. Tahsildar (Execution Squad ANIThade Kosha, Bangalore City
Letter No. Viji/Jadha/Poo/CR 205/2022-23 dated 17.3.2023 (as

per email )

With reference to the above concerning the Regarding vacating
the encroachment in the buffer zone which have been
encroached by M/s. Surya Projects in the water area at Sy No.42,
44/1 and 44/2 Channasandra Village, Bidarahalli Hobli,
Bangalore East Taluk, it has been directed as per reference to
vacate the encroachment and also requested to stop any
constructions therein, and directed to submit the report after
verification as per reference No.2 above.

The letters and reference are enclosed herewith,
concerning to the case registered in the Honorable National N
Green Tribunal, Chennai concerning to the above case, a joint
survey to be made concerning the land in Sy No.42, 44/1 and
44/2 Channasandra Village, Bidarahalli Hobli, Bangalore East

(¥ Scanned with OKEN Scanner



Taluk along with the Tahslidar and If it is found that there are
any encroachment in the water area and in the buffer zone if
there are ay constructions, the report as to the nature of
encroachment, type and with the extents it is directed to submit
a report. Since the matter is concerning to N.G.T. case,

immediate report Is to be submitted.

&

Sd , Yours falithfully
Sd
Tahsildar
Bangalore East Taluk,
K,R. Pura
Copy to :

The Deputy Tahsildar, Bidarahalli Nadakachery, and Revenue
Inspector, Kadugodi Circle, and directed along with the Land
surveyor to inspect the land in question and in the land in
question if there are y construction activities are carrying on to
stall the same, and directed to verify concerning to the issue and
to submit a report.

Sd
Tahsildar

Bangalore East Taluk.

(¥ Scanned with OKEN Scanner
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Channasandra Hobali Bidarahalli, Taluk, Bangalore East
Sketch concerning to Re Survey Nos. 42,44/1, 44/2

1. As per the Memo/order of the Asst. Director of Land Records 4
No. No. Bho.Sa.Ni(Phodi(Ithare)/197/23-24 dated 1.06.2023

and letter No. Kapaa/ Bruniga/ Mava/ PR/50/2022-23 dated
26.05.2023 of the Executive Engineer, Bru.ni.ga Mahadevapura

Zone, Bangalore before BBMP officials the land is measured and

sketch is prepared.

2. The area shown in this sign ‘O’ comes in Survey No.42
concerning to channel measuring 0.02 Guntas and concerningto
the Well 0.01 Guntaé and Survey No.44/1 concerning channel
0.01 Guntas as per the orélginal survey documents are kharab
land and the said land is vacant as per the position of the land
and in the Karab Land there is no any developments. The
hiduvalidar had put up compound wall around their land of

survey number.

3. From the middle of the channel in the said sketch leaving
Buffuer Zone area the building is constructed and there is no
encroachment as to the Buffer zone area.

Sd

Taluka Surveyor
Bangalore East Taluk.
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DOCUMENT No- R |,

ENVIRONMENTAL NEALTH AND SAFETY RESEARCH AND DEVELOPMENT CENTRE

’ . {Recoynined urder tion 12 of i Envivorenent [Protectian) Aat,
‘EHE_:_; ' z L] > SRpEt oo ot Bom Beds ORUPE 0T d"u?.mu‘ fosies

{mgm_p %lmdm‘l‘ld&ﬂ:ﬁ.‘ﬂdwgﬁm.

mmm‘-—'* m
rmm:m e e T nﬁﬁm 086 ﬁmmwm o
pirantepdviin o ( m(m} 1886 It 12 1 |

GETIN @ 20AADFEDIAEQIZY 150 [ 1EC 17025 1 2017, 180 9001 2015, 1SO 14001 : 2015 & 150 45001 - 2018

For ENVIRONMENTAL HEALTH AND SAFETY RESEARCH & DEVELOPMENT CENTRE

INVOICE
TAX INVOICE |
Pl s e "~ [invoice No: 1003/23-24 1
1_ s e A b
M/s.SURYA PROJECTS., Date: |28.09.2023
GROUND FLOOR, SITE NO,439, ! l
11TH MAIN, 14TH CROSS,BEML LAYOUT, Ship To: SAME ADDRESS
Bengaluru (Bangalore) Urban, Karnataka, 560037
GST NO: 29AADFE0348Q17Z1 Party GST NO: 29ADRFS0381A1ZZ
PAN No. AADFED3480Q Party PAN NO: |ADRFS0381A
Work Order No. Quotation Approved
SLNO Particulars HSN / SAC Samples Qty. Rate Amount
Environmental Monitoring Charges for the -
month of September- 2023
1 Ambient Air Quaglity Monitoring 998346 2 2,800.00 5,600.00 i
2 Noise Level Monitoring 998346 2 800.00 1,600.00
3 water Quality Analysis 5 998346 1. 2.500.00 2,500.00
4 (Soil Quality Monitoring 998346 1 2,300.00 2,300.00
Note: R _ . |Basic Value 12,000. ooj
Our Bank Details:- :
BANK OF INDIA, CASH CREDIT A/C NO, 349430110000091 b Freight Charges \
Branch: Milk Colony, Malleshwaram (West) Bangalore, . A i : } :
IFSC Code: BKIDOD08494 Lrie T : Total \ 12,000.00
MICR Code: 5600 13018 ; |
] i CGST @ 9% : 1,080.00
© 15% Interest per month shall be applicable on the bill, if the paymentis i
- |not done within 15 days from the date of Invoice. i - SGST @ 9% 1,080.00
- |Rupees (In Words): Fourteen Thousand One Hundred & Sixty Only. ‘
: 3 TOTAL INVOICE 14,160.00
. VALUE ‘
HSN / SAC Senjral Sax. : ol |
Taxable Value o0 rRANe Amount Rate l Amount I
568345 12,00000| V% 1,080.00 9%'\ 1,080.00
s

Authorised Signatory _ ¥

Concern towards |u'n!i'cliu1_, Environment

Olﬁwmnu No.1312, 1st Main Road, Near Flu smlon Indultrill‘l'own Rajnllnl Bangal
- ) A gar, lore - 560010.
36D Dt Fo. 13/2. 186 Son.oh. Bnzechy Seied mid. @ont raber KRR, rmrmrtnnn stand arh - R8N nn
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LA . gy ENVIRONMENTAL HEALTH AND SAFETY RESEARCH AND DEVELOPMENT CENTRE (Ao

/ {Recognised under sect) 12 of tha Envie 1 (Profaction) Act, 1986) New Delhi, ney

E l IS R@ ) PAPIRT obder B oy fiey OTuf r wont dZume ol Rouct Bt

T T T ’ s (dctu(nwim rody 1086 ¢ due 12 C4 snnd ndd solarmess) dd dxs, i‘ﬂ
ey o ceseat come ; : ;

e E: k2010 o qa'ﬂmrﬁza_ T TR A frad nvr Taawiz e _—

4 76104 TE407 "__“m""dm“ﬁh (vt (svren) wfifr, {9ga ST 12 Y wrer s s ) sy P,

150 9001 | 2015, 1SO 14001 : 2015

& 150 45001 : 2018, 1SO / IEC 17025 : 2017 Accreditod Testing Labaoratory by NABL

m EH&RDCIGEMF!HMHN

As per NAAQ Standards,

Report Status: - The measured values for the above Parameters are within
the standards. ; '

B’" Bl

1T
ANALYSIS REPORT OF AMBIENT AIR QUALITY '::1
i 1. Name of the Station = Project Site, Main Gate | a1
: 2. GPS Coordinates ¢ 12058%59,27° N, 77°946'26.34” E 4
£l 3. Name of the Project ¢ Construction of Proposed Residential Apartment 1
: ~ Project at Sy. No, 42, 44/1 and 44/2 of &
Channasandra Village, Bidarahalli  Hobli,
Bangalore East Taluk, Bangalore Urban District [y
by M/s. Surya Projects., Z
4. Sample Collected by i M/s: Environmental Health and Safety Research A
& Development Centre, Bangalore - 560 010, { %
5. Date of Collection ' ¢ 06.09.2023 i L
6. Particulars of Sample ' ¢ Ambient Air collected through 1
Collected . Fine Particulate Sampler - APM 550 :
] .~ Respirable Dust Sampler — 460NL
7. Date of Sample Receipt :-07.09,2023 - {7
o 8. Sample Number '+ EHSRDC/SP/A/23/09/7713
4 9. Report to be Sent 2 RE09.2023 TR |
10. Page No 2o lefll o .
= 11. ULR No '+ TC582223000007713F
: Lol S i
; [ 5L No J Parametgrs ; Unit | Rem“ e Bﬁﬁdna‘:‘:?, 2009 Protocol :
_-:.'_ L Period of sampﬁqgf Time_ Hre o 08:35am 1:: 08:35am : at
5 i Particulate Matter (PM 10) | pg/ md . SRR 100 IS: 5182 (P 23]-2006
o | Particulate Matter (PM 2} ug/ m3 28 .. B0 : IS: 5182 (P 24)-2019
: | 3. Sulphur dioxide (SO2) g/ md - Sl 1892 < 80 IS: 5182 (P2)-2001
[, Nitrogen dioxide (NOz) pg/md |- . 1808 80 IS: 5182 (P6}-2006

***End of Report***

Analysed by

ravathi.
(Authorized Signatory)

otecting Knvironment

No 1372, 1at Main Road, Near Fire Station, Industrial Town, Rajajinagar, Bangalors - 560 010.
VTR 008, whmhy ¥50 3T, morik.cober LVKY. COLSHARE, Hordars . KR 010

Concern towards pr

| B0 Sn s qam
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REREARCE A
P 080 23012100

. MTRION TRA07

L—-/'

E : eheric2010@gmail com
ehsrdc2010@ehsrdein
W o www ehardein

EHSReY

mmml-mn
PEVELOPRENT CENTRL

_

ENVIRONMENTAL HEALTH AND SAFETY IIISEII!(H AND DEVELOPMENT CENTRE
{Recognlsed undar section 12 of the Ervl h m1m}mm

SRR Ebone Bof vor' Aoy OXLF oo dnomsions feuct
(e (R¥m mtbtmawoiz :‘qﬂ::u@:ﬁddgm‘mc:t)wm.

e frad wE IgATHE

(gatare (Ham) arfiafem, 1986 Hpm 12 % um W= W sEmen) = R

iSO 9001 : 2015, ISO 14001 : 2015 & 150 45001 : 2018, IS0/ [EC 17025 : 2017 Accredited Testing Laboratory by NABL

s EHSRDC / GEN /F 129101106
I'est Report

ANALYSIS REPORT OF AMBIENT AIR QUALITY

1. Name of the Station Project Site, South west corner
2. GPS Coordinates : 12058'56.47" N, 77°46'23,.89" E
3. Name of the Project : Construction of Proposed Residential Apartment
' Project at Sy. No, 42, 44/1 and 44/2 of
Channasandra Village, Bidarahalli Hobli,
Bangalore East Taluk, Bangalore Urban District
by M/s. Surya Projects.,
; 4. Sample Collected by M/s. Environmental Health and Safety
. Research &
Development Centre, Bangalore 560 010.
1 5. Date of Collection 06.09.2023 '

. we

; 6. Particulars of Sample - Ambient Air collected through
Collected Fine Particulate Sampler - APM 550
Respirable Dust Sampler - 460NL : :

7. Date of Sample Receipt L1 07.09.2023 : _

8. Sample Number 3 EHSRDC{SP/A/23f09f7714 :

9. Report to be Sent : 11.09.2023 : ) :

10. Page No 2 Tafl-s : |

11. ULR No : TC582223000007714F - )

Y 2, NAAQ .
8L No Parameters Unit Results Standar da,2009 ~ Protocol
; : i ' 124 '
Period of sampling / Time Hrs 08:40am to 08:40am 24 .
1. Particulate Matter (PM 10) ug/ m3 71 100 1S: 5182 (P 23)-2006-
2. Particulate Matter (PM 2.5) | pg/ m? G 60 - 1S: 5182 (P 24)-2019
! 3: Sulphur dioxide (SO2) ug/ m3 9.56 : 80 18; 5182 {P2)-2001
s 4. Nitrogen dioxide (NQa2) pg/ m3 17.36 80 1S: 5182 (P6)-2006
i, :
%‘ As per NAAQ Standards, .
5 INFERENCE | Report Status: - The measured \ralues for the above parameters m within
; : the standards.
***End of Report*** 5
o !
|
. _ ¢ VK _
Anal ¢
ysed by : Vg . y Nethravathi.

(Authorized Signatory)

Concern towards protecting Environment
Office Addms No;t:lm 1st Main Flnad, Nur Fln Stalhm industrial Toum. Rajajinagar, Bangalore - 560 010.

Cedalas e =L 15
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: : 7 EMVIRONMENTAL HEALTM AND SAFETY RESEARCH AMD DEVELOPMENT CENTRE

o f"ﬂwmnﬂmnuhcmmmm-jw. 1998 Marw Gttt
[ HB R@ >.__ St o s-.:; thon x.‘,.-ag‘ U r wir dEozr ety fais
el

R, AT OO T | (2522 (xetim) oG 198 S 12 o4 Ennd wde gt amunt) £ das,
WRTCH PPMTET DFRTR - L
powzou  [Eiwwgomian|  UHATITHTS Be4 wvE A Fred T z Hav
M 76154 7RA07 W 2 www pherde. in (vt (v sifivfimn, 1986 350 12 ) wymy e v e ) 2 gy

150 9001 : 2015, 150 14001 : 2015 & IS0 45001 - 2018, IS0/ IEC 17025 - 2017 Accredited Tesfin

9 Laboratory by MASI
EHSROC /GEN /P /7364 -]

FE
wed R
h, 42:
. E
AMBIENT NOISE LEVEL MONITORING REPORT :ﬁi
1. Name of the Project * Construction of Proposed Residential Apartment md,sz
Project at Sy. No, 42, 44/1 and 44/2 of
Channasandra Village, Bidarahalli Hobli, ore -3
Bangalore East Taluk, Bangalore Urban District
by M/s. Surya Projects., ng
2. Sample Collected by : M/s. Environmental Health and Safety Research &
Development Centre, Bangalore - 560 010. 7
3. Date of Collection : 06.09.2023
4. Particulars of Sample i Ambient Noise Level Collected through
Collected Sound Level Meter C-322
5. Date of Bample Receipt : 07.09.2023 fad
6. Sample Number ~ * EHSRDC/SP/N/23/09/7715-7716
7. Report Issued on ¢ 11.09.2023 !
8. Method Adopted 3 1S9989 T s
9. Page No ¢ lofl : .
10. ULR No a TC$8222§30000077 15F to TC582223000007716F !
| ¢
L0, ; : Paramet SRR
GPS Lacation of : erin | CPCB Std. '
c;:a Bample Location Monito rliiz Station Time Frequency dB{a) 5 —
. | ! : Leq o]
- v~ — 45.0 dB(A) :
| 7715 | PS (Near Main Gate) | 1205859.20 N, 77°4625.77°E | 10015 to 06-00em. | 29071 Night S
[ 7716 | PS South Side 12958'55.2” N, 77°46'24.04 E ST D LU 4231 e
[ PS ~ Project site TG Sk 2
Note 52 ' _'] i
* Day Time is reckoned between 6.00 A.M and 10.00 P.M : i
*  Night Time is reckoned between 10.01 P.M and 6.00 A.M
" Leg:lt is energy mean of the noise level over & specified period.
* *dB (A) Ly denotes the time weighted average of the level of sound in decibels on scale A which
is relatable to human hearing. s
* A “decibel” is a unit in which noise is measured.
* A% indB (A) Ly, denotes the frequency weighting in the measurement of noise and
corresponds to Frequency response characteristics of the human ear.
INFERENCE I As per CPCB Standards,
L Report Status: - The measured value for above location is within the standard.
***End of Report***
Rz |
Verifiled-ty : : ; ethravathi.L
= (Authorized Signatory)

(

S oneern (owargdy protecting Environment
93¢0 emx -A :I o8e + No.13/2, 1t Main Road, Near Fire Station, Industriai Town, Rajajinagar, Bangalors - 560 010. B
“ RO 132, 18 mamoy, UAZELE Yeded MY, il sather LR rranmetsti sarisd mre - £3A A4 : !
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“y ENVIRORMENTAL WEALTH AND SAFETY RESEARCH AND DEVELOPMENT CENTRE
d i (Resgninad imdet paction 1 of the Eavirmamant (Fratestinn] fet, (998) Haw Defrd.
KEZI oMy ot war Aegy Onur Bt SO S foud

(2052 {1o0fm) maly 1900 2 ¥oe 12 04 dand Bds glarmonk) o deld,
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150 2631 1 2015, 150 14001 : 2015 & I1SO 45001 : 2016, IS0 / IEC 17025 : 2017 Accredited Testing Laboratory by NASL

EHSRDC |GEMIF /29701100
Test Report

ANALYSIS REPORT OF WATER QUALITY

1. Name of the Location Project Site

2. GPS Coordinates 12058’56.38" N, 77946'25.18" E

3.  Name of the Project Construction of Proposed Residential
Apartment Project at Sy. No, 42, 44/1 and
44 /2 of Channasandra Village, Bidarahalli
Hobli, Bangalore East Taluk, Bangalore
Urban District by M/s. Surya Projects.,
M/s. Environmental Health and Safety

TRty

»e

4. Sample Collected by

22 Research &
W Development Centre, Bangalore — 560010. L
5. Date of Collection : 06.09.2023 i
6.  Particulars of Sample Collected : Borewell Water, Grab Sampling
7. Date of Bample Receipt ¢ 07.09.2023 i
8. Sample Number : EHSRDC/ SP/W/23/09/7717
9. Analysis started on :. 07.09.2023
10. Analysis Completed on : 11.09.2023
i 11. Report to be 8ent : 11.09.2023 ;
12. Page No : lof2 i
13. Protocol : . APHA, 24t Edition/IS Method
14. ULR No i TC582223000007717F
Std. IS 10500:2012
1 SLNo Parameters Test Methods Unit Result (Second Revision)
AL PL
1. pH Value APHA 4500H* B - 7.10 6.5-8.5 NR
- 2. Colour IS 3025{Part 4):1983 Hazen <l 3 15
3. Odour IS 3025(Part 5):1983 - -
4. | Taste 1S 3025(Part 8):1984 : Agr=sabie Agraeakis
5. Turbidity APHA 2130B NTU 0.16 1 | S
6. Electrical Conductivity APHA2510B uS/cm 1822 Not Specified
7. Total Dissolved Solids APHA 2540 C mg/L 1432 500 2000
8. Total Hardness APHA 2340 C mg/L - 584 200 600
S. Calcium as Ca APHA 3500-Ca mg/L 140.8 75 200
10. Magnesium as Mg APHA 3500 Mg B mg/L 56.37 30 100
13 Sulphate as S04+ APHA 4500-8042E mg/L 40.18 200 400
12, Fluoride as F APHA 4500F D mg/L 0.41 1.0 1.5
13. | Nitrate ag NO3 APHA 4500-NOs3 E mg/L 14.17 45 NR {
14, Chloride as Cl APHA 4500-Cl B mg/L 341.90 250 1000 i
15. Residual Free Chlorine APHA 4500-C1 B mg/L BDL 0.2 1.0

._S’uf—rf/fa.f

‘Analysed by

Concern towards protecting Environment

edby

FY t\;ﬁm\‘wm
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Nethravathi.L
(Authorized Signatory)

" Office Address : No.13/2, 1st Main Road, Near Fire Station, Industrial Town, Rajajinagar, Bangalors - 560 010.
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' ’ : ENVIRONMENTAL HEALTH AND SAFETY RESEARCH AND DEVELOPMENT CENTRE
{Recog undar saction 12 of the Environment (Protection) Act, 1986) New Dathi.
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pwopvay  [Egsittgyeian|  QRATATHEA §E WU AW fead gve Jmamiz e
M 76194 76407 w:mﬁ {afa (woa) sifofian, 1986 3vm 12 @ wm W= WIR Wi )3 R,

150 9001 : 2015, ISO 14001 : 2015 & 150 45001 : 2018, 1SO / IEC 17025 : 2017 Accredited Testing Laboratory by NABL

: ENSRDC / GEN [ F
Test Report 129101100

Sample Number: EHSRDC/SP/W/23/09/7717
Page No: 02 of 02

16. | Phenolic Compounds APHA 5530 C mg/L BDL 0.001 0.002

17. | Boron as B APHA4500-B B mg/L BDL 0.5 24

18. | Alkalinity APHA2320 B mg/L 412 200 600

19. | Anionic Detergents APHAS540 C mg/L BDL 0.2 1.0
AL -Acceptable Limit, PL - Permissible Limit. BDL - Below Detectable Limit, NR-No Relaxaton.

As per IS 10500:2012(Second Revision),
INFERENCE | Report Status: - The measured values for the above parameters for those
standards have been specified are within the said standards.

***End of Report***
4L ()
s o Nethravathi. [
(Authorized Signatory)

M“-—u.
|
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ENVIRONMENTAL NEALTH AND SAFETY RESEARCH AND DEVELOPMENT CENTRE
(Rarngeised

tmdar waetinn 1] ol tha £ayieanmant [Fratesfine] K2t 1988] s Dathi

ELSRe

a%m-rf;‘.:au::*' z.-:_, ot f’”{} oxurr won® doomdeon fouss
AR (e (xe0m) ma 1908 S w02 (2 96 Eand s Gtamons) 68 SH0,
‘ P os0 22012100 ,t ety 17 vz @t frad nve #Hz
AV T W 2 o whareC i (7t (vhem) sfifam, 1886 wpm 12 0 o sween v Feemen) = B
IS0 B00Y ; 2015, 1S0 14001 : 2015 & 150 45001 : 2018, SO J IEC 17025 : 2017 Accredited Testing Laboratory by HASL
e IGEMIFI23im /60
Test Report g
ANALYSIS REPORT OF WATER QUALITY
1. Name of the Location : Project Site
3. GP8 Coordinates :+ 12058'57.7" N, 77°46'25.5" E
3.  Name of the Project : Construction of Proposed  Residential
Apartment Project at Sy. No, 42, 44/1 and
44/2 of Channasandra Village, Bidarahalli
Hobli, Bangalore East Taluk, Bangalore Urban
District by M/s. Surya Projects.,
4. Sample Collected by : M/s. Environmental Health and Safety Rescarch &
. Development Centre, Bangalore — 560010.
5. Date of Collection - £106.09.2023
6. Particulars of Sample Collected : Borewell Water, Grab Sampling
7. Date of Sample Receipt : 0 07.09.2023 ;
8.  Sample Number : EHSRDC/ SP/W/23/09/7717
9, Analysis started on s 07.09.2023
10.  Analysis Completed on s 11.09.2023
11. Report to be Sent : 0 11.09.2023
12. Page No o lofl
13. Protocol s IS Method |
14, ULR No : TC582223000007717F i
o ’ : ' Std. IS 10500:2012 :
ELNo Parameters Test Methods - Unit Result {Second Revision) i
5 R b Aluminium as Al IS 3025(Part 2) 2019 : mg/L 0.032 0.03 0.2 i
2. Mercury as Hg IS 3025(Part 48)-1994RA-2019 mg/L BDL 0.001 NR
3. Total Chromium IS 3025(Part 2] 2019 mg/L BDL 0.05 NR i1
4, Lead as Pb IS 3025(Part 2) 2019 mg/L BDL 0.01 NR i
5. Cadmium as Cd 18 3025({Part 2) 2019 : mg/L BDL 0.003 NR i
6. Selenium as Se IS 3025(Part 2) 2019 mg/L BDL 0.01 NR 3 4
7. Arsenic as As IS 3025(Part 2) 2019 mg/L BDL 0.01 NR {5
8. Zinc as Zn IS 3025(Part 2) 2019 . mg/L BDL 5 15
9. Copper as Cu IS 3025(Part 2] 2019 - mg/L "BDL 0.05 1.5 3
10. | Manganese as Mn IS 3025(Part 2) 2019 mg/L 0.045 0.1 03 i1
11. | Iron as Fe IS 3025(Part 2) 2019 | mg/L 0.047 1 NR 8
AL —Acceptable Limit, PL — Permissible Limit, BDL ~ Below Detectable Lln'ut NR-No Relaxation. \ iE

As per IS 10500.2012(8econd Revision),
A INFERENCE | Report Status: - The measured values for the above parameters are within
4 the standards, :

***End of Report*** : | 1 ah

y ejaswi.N
: (Authorized Signatory)

o | oty s

Concern towards protecting Knvironment

Office Mdfm No.13/2, 18t Main Road, Near Fire Station, Industrial Town, Haja]lmg.r, Bangalore ~ 560 010,
wea DAY Fo, 13/2, 18 s ol BAZRTls §eet mad, 2omt rahed WBnY rtmstiM sdared mri. REA AR
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:_ : " -y ENVIRONMENTAL HEALTH AND SAFETY RESEARCH AND DEVELOPMENT CENTRE
1 / i {":.thhu Undar saction 12 of the Rrmdronman [Protaction] Aat, 1988) Maw Ciath),
EHS R@ i e fiegy, Unirt v csone dumr Sosr fouet
m L (wox (x=w) nel; 1986 3 #3012 4 Ennd ddw gﬂmmmz nagal,
AREARCY

e € e QTATITHER B W02 A0 Fered wve Farsimit e

M 7E184 TRAOT

& waw pherdc in (vt (viam) sefirfim, 1986 S 12 A} et e s s s feg
10 9001 . 2015, (SO 14001 : 2015 & 1SO 45001 : 2018, IS0/ IEC 17025 : 2017 Accredited Tosting Laboratory by NABL

T, 161
Ie.‘it Rl‘p"l’t EHSRDC /GEN/F /29161 /60

ANALYSIS REPORT OF WATER QUALITY
1. Name of the Location Project Site
2. GPS Coordinates 12058'57.7" N, 77046'25.5" E
3. Name of the Project Construction of Proposed Residential Apartment
Project at Sy. No, 42, 44/1 and 44/2 of Channasandra
Village, Bidarahalli Hobli, Bangalore East Taluk, !

s s sn

: Bangalore Urban District by M/s. Surya Projects.,
Lot 4, Sample Collected by ¢  M/s. Environmental Health and Safety Research &
v Development Centre, Bangalore - 560010.
5. Date of Collection ¢ 06.09.2023
6. Particulars of Sample Collected = : Borewell Water, Grab Sampling
o 7.  Date of Sample Receipt :  07.09.2023
8.  Sample Number '+ EHSRDC/ SP/W/23/09/7717
9.  Analysis started on : 07.092023 1_
10. Analysis Completed on i -11.092023 s i
11. Report to be Sent ' ©ooo111.09.2023 , x
12. Page No LI T T : ;
13. Protocol : APHA,23+Edition/IS: Standard i
14. TULR No i TCSS%QQSOOOOQ‘??}?F SeAR i
. . ; : d. IS 10500:2012 1 |
’ SLNo Parameters Test Methods | Unit - Result s[tSecon'cli Revision) ig :_,.' il
. s ; NI, Present/ Absent | T ; i i
1. E-coli j Is 1;185.2002 7 " /100ml ‘ Absent. Absent :
2. Total coliform Is 15 13?:200? | Hes??gb;[ ol Absent Not Specified ‘
3, Faecal coliform APHA9222p | Present/Absent | - Abset |
| . . /100ml _.
As per IS 10500:2012(Second Revision), .
INFERENCE | Report Status: - The measured values for the above parameters for those
standards have been specified are within the said standards; : :
**End of Report***
3’.
]
i
i
i
ysgd o Verified by gaaavarai KM

(Authorized Signatory

Concern towards protecting Knvironme

Office Address : No.13/2, 1st Main Road, Near Fire Station,
8230 Oax : Ko, 13/2. 132 o rht Rt Kelom miam

nt
Industrial Town, Rajajinagar, Bangalore - 560 010,

PAAPEE A At LvTirel e e il i Al nidad e 7t o

Lt R
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L) ENVIRONMENTAL HEALYH AND SAFETY RESEARCH AND DEVELOPMENT CENTRE
.. (Recognisad under saction 17 of frsa Efryiennmant (Protastion) Act, 1986} Hew Daihl.

’ ‘@)___ SEPAE N’ B vou® Aedy, LR esgt duont o ficud
(03 (Rsogm) mcky 1988 © oo 12 SO EnRE 2T BRATITEE) £ gzl

———————

LS

m:’l!i!‘lﬂm >
P 080 23012100 IE-WG;WT TAaTTiEE ¥ uvE At e T Taerz #HI
W 78184 76407 Wiwwwehedon (et () sifufym, 1geﬁm12ﬁmmmmm1:~;&w.

2015, IS0 14001 : 2015 & 1SO 45001 : 2018, ISO/IEC 17025 : 2017 Accreditad Testing Laboratory by MABL

- EMSROC | GEM [F 128711 109
Test Report

150 200

ANALYSIS REPORT OF SOIL QUALITY
1. Name of the Location Project Site HT Yard
2. GPS Coordinates 120 58’'56.99" N, 77946'24.97" E

3. Name of the Project Construction of Proposed Residential Apartment
Project at Sy. No, 42, 44/1 and 44/2 of Channasandra
Village, Bidarahalli Hobli, Bangalore East Taluk,
Bangalore Urban District by M/s. Surya Projects.,

s omr owe

4. sample Collected by . M/s. Environmental Health and Safety Research
& Development Centre, Bangalore — 560 010. i
5. Date of Collection 1 06.09.2023 ]

6. Particulars of Sample Collected Soil Sample, Composite Sampling

7. Date of SBample Receipt 07.09.2023
i 8. Sample Number EHSRDC/SP/5/23/09/7718
9. Report Issued on 11.09.2023

e BA mk.Be s mE

o 10. Page No lofl
11. ULR No TC5822230000077 18F
’T!l. No. Parameters ~ Methods: ‘Unit Results
1. |pH ‘OMA/SOIL/SOP/001 - 6.84
2. | Texture QMA/SOIL/SOP/0L7 Clay Loam
3 Electrical Conductivity QMA/SOIL/SOP/002 pS/cm 120.0 =
4 Organic Matter QMA/SOIL/SOP/003 Percent 0.93 41
5 Moisture Content QMA/SOIL/SOP/004 Percent 19.35
6 Phosphorous QMA /SOIL/SOP/005 kg/ha 112.25 - |
7 Sedium as Na OMA/SOIL/SOP/011 mg/100g 399 |
8. Calcium as Ca QMA/SOIL/SOF/008 ~ meq/L _ 70 |
9 Magnesium as Mg QMA/SOIL/SOP/008 meq/L T Rt |
10 Organic Carbon QMA/SOIL/SOP/003 . Percent 054 |
11. | Cyanide OMA/SOIL/SOP/032 BE/8 BDL i
12 Sulphur QMA/SOIL/SOP/007 mg/100g | 0.64 |
13 Boron QMA/SOIL/SOP/014 mg/ 100gm BDL 1

#=End of report™*

) L(;‘%w(w\km

ysed by Verified by |

Nethravathi.L :
Authorized Signato s

Concern towards protecting Knvironment

ER " Office Address : No,13/2, st Main Road, Near Fire Station, |n¢u,m.”m, Rajajinagar, Bangalors - 560 Ao
e i ge3ed X - wHe. 132,18 o o, anmod Beleh mAn eand e AR PE meagmsdririsl slariid mede  EEA n4A
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Lt

]
(W (recqpm) mady 1988 ¢ yus 12 SO AR wele o *mUsh) B2 Bad,

(walamm (diw) wfifyam, 1986

ANALYSIS REPORT OF SOIL QUALITY
Name of the Location i Project Site HT Yard

€9

D SAFEYY RESEARCH AND DEVELOPMENT CENTRE

T ot the Bvionment (Pratection) Act, 1938} New Datht

W, sonr B4 0T E ooy dient oy fowge

s RUUR VR AR B i P — ) Bl
1 2018, 150 [ IEC 17025 : 2017 Acereditad Testing Laboratory by HABL

q 5o vy

EHIROC /GEH/F 129/ 03 /00

1.
2. GPS Coordinntes 12058'57.2" N, 77946 24.8” E
3. Name of the Projoct ¢ Construction of Proposed Residential Apartment
Project at Sy. No, 42, 44/1 and 44/2 of Channasandra
Village, Bidarahalli Hobli, Bangalore East Taluk,
Bangalore Urban District by M/s. Surya Projects.,
4. Sample Collected by M/s. Environmental Heglth and Safety Research
& Development Centre, Bangalore - 560 010.
5. Date of Collection 1 06.09.2023
6. Particulars of Sample Collected : Soil Sample, Composite Sampling
7. Date of Bample Receipt 07.09.2023
8. Sample Number ¢ EHSRDC/SP/S/23/09/7718
9. Report Issued on 1. 11.09.2023
10. Page No P lofl
11. ULR No :  TC582223000007718F
8l No. Parameters Methods Unit Results
1: Iron as Fe ppm 87.4
2. Arsenic as As mg/kp BDL.
3. Lead as Pb - mg/kg 2.59
4, Zinc as Zn - mg/kg 35.7
5. Selenium as Se _ i : mg/kg BDL
6. Cadmium as Cd EPA 3050 B meg/kg BDL
7 Chromium as Cr A mg/kg 9.97
8. Aluminum as Al - mg/kg 4353.6
9. Mercury as Hg 5 mg/kg BDL
| 10. Copper as Cu mg/kg . 6.38
Manganese as Mn _mg/kg 94.0
BDL: Below Detectable Limit ; :

18y

Analysed by

\iiiEnd Ot:' rcpon" .

M &orafhe

Verified by

Concern tow

ards protecting Environment

; 'Sé:c

~ Office Aﬁdfeu :.

O s 1

32, 18e Soa o2, ST deles Mas. mari, sater

No.13/2, 18t Main Road, Near Fire Station, Industrial Town, Rajajinagar, Bangalore 560 010.
AN raomnpirdin sdard are . ERA A4A
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|
l Compliance to Environmental Clearance

conditions with respect to “Construction of
Il Residential Apartment Project”

|| Project by
“M/s. Surya Projects”

( Located at Sy. No. 42,44/1 & 44/2 of
Channasandra Village,
Bidarahalli Hobli, Bangalore EastTaluk,
Bangalore Urban District

J

Environmental Clearance SEIAA: 126: CON- 2019
Letter No.
’ Date:of Isitie GFBC 11.12.2019 M

September, 2023

1'
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LIST OF ANNEXURES

Annexure — | Statuary Clearances. ]
Annexure — 2 Photographs of DG Sets with Acoustic Enclosures. |
Annexure — 3 Photographs of PPE’s while working for workers. i}
Annexure — 4 Photographs of Labour Camp, Toilets & Bathroom |
Annexure — 5 Medical Health Check-up Reports

Annexure — 6 Environmental Management Cell

Annexure — 7 Photographs of Newspaper Advertisement

Annexure — 8 Photographs of Muck Disposal 4}
Annexure — 9 Top Soil Storage Photographs
Annexure — 10 Monitoring Photographs J
Annexure -11 BBMP Acknowledgement J
Annexure -12 Test Reports J

L Annexure-13 Photographs J
2
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Compliance to Environmental Clearance conditions with respect to

“Construction of Residential
Channasandra Village,

Bangalore Urban District”

Apartment Project at Sy 42, 44/1 and 44/2 of
Bidarahalli Hobli, Bangalore East Taluk and

Environmental Clearance Letter No.

SEIAA: 126: CON: 2019 \

Date of Issue of EC

11.12.2019 ‘

Statutory Compliance

Sl. No. Conditions

Compliance

The project proponent shall obtain all
necessary clearance/ relevant agencies
including town planning authority before
Permission from all commencement of
work. All the construction shall be done in
accordance with the local building
Byelaws.

Complied.

All necessary statutory clearance has been
obtained and the details are as follows;

1. Environment clearance from SEIAA
dated 11.12.2019

2.CFE from KSPCB dated 02.07.2020.
3.BWSSB NoC dated 03.03.2020

4. BESCOM NoC dated 25.07.2019

5.Fire NoC dated 13.12.2019

6.BBMP Plan sanction dated 22.12.2020
7.Commencement Certificate: 11.04.2022
8.NoC from BSNL dated 14.06.2019
9.Clarification Note on Category of
Nala/Stream dated: 17.12.2020
10.AAINOC dated 24.07.2019

Copies of the approvals are attached as
Annexure-1

The approval of the Competent Authority
shall be obtained for structural safety of
the constructions due to earthquakes,
adequacy of firefighting equipment etc as
per National Building Code including
protection measures from lightening etc.

Complied.
Fire and Emergency Services NOC
obtained vide letter no
KSFES/NOC/251/2019 Dt: 13.12.2019.

iir)

The project proponent shall obtain forest
clearance under the provisions of Forest
(Conservation) Act, 1980, in case of
diversion of forest land for non-forest
purpose involved in the project.

Not Applicable as No forest land
involved for construction of project.

iv)

The proponent shall obtain clearance from
the National Board for Wildlife, if
Applicable.

Not Applicable as the project is not form |
part or falls within the Eco Sensitive Zone
or Protected Area,

(¥ Scanned with OKEN Scanner
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b )

“The project  proponent  shall  obtain | Complied. 1

| Consent to Establish / Operate under the

! provisions of Air (Prevention & Control
of pollution) Act. 1981 and the Water

i {Prevention & Control of Pollution) Act,
1974 from the concerned State pollution
Control Board,/ Committee.

i Consent to Establishment (CTE) obtained [I
{ under Air (Prevention & Control of |

pollution) Act, 1981 and the Water |
(Prevention & Control of Pollution) Act, |
1974 from KSPCB vide consent order no. |
CTE-318775 Dt; 02.07.2020. J

Vi)

The project proponent shall obtain the
necessary permission for drawl of ground
Water / surface water required for the
project from the competent authority.

Noted.

The project does not envisage drawl of
ground water. However, there are 2|
borewells present in the site prior toi
construction activities. The water for the
construction purpose is being procured
from the tankers and borewell water is
being used for domestic purpose. Copy of
the register of tankers is enclosed as
Annexure-1. Further, NOC from KGWA
will also be obtained for use of ground

water.

i
i
1

vii)

A certificate of adequacy of available
power from the agency supplying power
to the project along with the load allowed
for the project should be obtained.

Complied.

Power Supply NOC obtained from
BESCOM vide letter no. SEE/BEC/EE(O)
/ AEE/19-20/2087-89 on 25.07.2019.

viii)

All other statutory clearances such as the
approvals for storage of diesel from chief
controller of Explosives, Fire Department,
civil Aviation Department shall be
obtained, as applicable, by project
proponents from the respective competent
authorities.

Complied.

Airport of Authority of India NOC with
respect to Height Clearance was obtained
vide letter no. BIAL/SOUTH/B/
070119/411629 Dt: 24.07.2019.

The provisions of the Solid Waste
Management Rules, 201 6, e-Waste
(Management) Rules,2016, and the
Plastics Waste Management Rules, 2016
shall be followed.

Noted and being implemented.

X)

The project proponent shall follow the
ECBC/ECBC-R prescribed by Bureau of
Energy Efficiency, Ministry of Power
strictly.

Noted and being implemented.

P BER st

(¥ Scanned with OKEN Scanner

II.  Air Quality Monitoring & Prevention
Notification GSR 94(E) dated 25.01,2018 | Complied. ]
of MOoEF&CC regarding Mandatory | Dust mitigation measures such as water
Implementation of Dust Mitigation | sprinkling will be carried out 3 times a
i) Measures for construction and Demolition | day during non-monsoon season.
Activities  for  projects  requiring
Environmental  clearance  shall be
complied with.
4
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i)

A management plan shall be drawn up and
implemented to  contain  the current
exceedance if any in ambient air quality at
the site.

Noted

1if)

The project proponent shall install system
to carryout Ambient Air quality
Monitoring for common/criterion
parameters relevant to the main poltutanti
released (e.g. PMI10 and PM 2. 5)
covering upwind and  downwind
directions during the construction period.

Nnte_d ~and  Ambient  Ajr quality
monitoring will be carried out and the
Test Reports are attached as Annexure 12

1v).

Diesel power generating sets proposed as
source of backup power should be of
enclosed type and conform to rules made
under the Environment (protection) Act,
1986. The height of stack of DG sets
should be equal to the height needed for

the combined capacity of all proposed DG
sets. Use of low sulphur diesel. The
location of the DG sets may be decided
with in consultation with state pollution
Control Board.

Noted and the project is still under
construction phase. During operation
phase, adequate stack arrangements will
be made for the DG Sets.

Construction site shall be adequately
barricaded before the construction begins.
Dust, smoke & other air pollution
prevention measures shall be provided for
the building as well as the site. These
measures shall include screens for the
building under construction, continuous
dust/ wind breaking walls all around the
site (at least 3  meter height).
Plastic/tarpaulin  sheet covers shall be
provided for vehicles bringing in sand,
cement, murram and other construction
materials prone to causing dust pollution
at the site as well as taking out debris
from the site.

Noted and will be complied.

vi)

Sand, murram, loose soil, cement, stored
on site shall be covered adequately so as
to prevent dust pollution.

are stored in covered areas to avoid dust

Complied. All the construction materials

pollution,

vii)

Wet jet shall be provided for grinding and
stone cutting,

Noted,

viii)

Unpaved surfaces and loose soil shall be
adequately sprinkled with water to
suppress dust,

Noted and being implemented.

(¥ Scanned with OKEN Scanner
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ix)

i shall be stored at the site (and not dumped
on the roads or open spaces owtside)
betore they are properly disposed. All | N
demolition and construction waste shall be
managed as per the provisions of the
Construction and Demolition Waste Rules
2016.

>

All construction and demolition debris [

oted and being implemented,

x)

The diesel generator sets to be used during
construction phase shall be low sulphur | ¢
diesel type and shill conform to standards
prescribed under Environmental
(Protection) Rules for air and noise
emission standards.

Noted and the Noise Monitoring will be

arried out and the Test Reports are

attached as Annexure 12

x1)

The gaseous emissions from DG set shall
be dispersed through adequate stack
Height as per CPCB standards. Acoustic
enclosure shall be provided to the DG sets
to mitigate the noise pollution. Low
sulphur diesel shall be used. The location
of the DG set and exhaust pipe height
shall be as per the provisions of the
Central Pollution Control Board (CPCB)
norms.

Complied. Photograph showing provision
of Acoustic Enclosures to DG Set is
enclosed as Annexure-2.

[ TIIL

Water Quality Monitoring and Preservation

i)

The natural drain system should be
maintained for ensuring unrestricted flow
of water. No construction shall be allowed
to obstruct the natural drainage through
the site, on wetland and water bodies.
Check dams, bio-swales, landscape, and
other sustainable urban drainage systems
(SUDS) are allowed for maintaining the
drainage pattern and to harvest rain water.

Complied. The project activities did not
abstract the flow of water from stream or
nala. One lead drain is passing adjacent
the project and a sufficient buffer of 15 m
provided to the nala. Sanction plan has

Buildings shall be designed to follow the

natural topography as much as possible.
Minimum cutting and filling should be

done.

Total fresh water use shall not exceed the
proposed requirement as provided in
Project details.

iv)

The quantity of fresh water usage, water
recycling and rainwater harvesting shall
be measured and recorded to monitor the
water balance as projected by the project
Proponent. The record shall be submitted

been obtained from BBMP and
clarification on classification of nala was
also obtained from BBMP.

Noted.

Noted.

Complied.

Rain water harvesting sump capacity of 63
KLD and recharge pits of 08 no provided.
Rain water will be reused.

to the Regional Office, MOEF&CC along
With six monthly Monitoring reports.

)

(¥ Scanned with OKEN Scanner
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| A certificate shall be obtained from local
body supplying water, spccit‘ying the total
annunl  water  availability  with - local
authority, the quantity of water already
committed, the quantity of water allotted

ol the project,

Complled. Water supply NOC obtaimed |
vide letter no, BWSSB/EIA/CE(E) | ACE |
(F)-2 7 DCE (M) = 11/ TA (M) 111/ 6698 |
/ 2019-20 Dt: 03.03.2020 from BWSSH |
for supply of water during operation phase l

|

v to the project under consideration and the
balance water available, this should be
specified separately for ground water and
Surface water sources, ensuring that there
is no impact on the other users.
At least 20% of the open spaces as | Noted and will be complied as the
required by the local building bye-laws | construction work is under progress.
; shall be pervious. Use of Grass pavers,
) paver blocks with at least 500/0 opening,
landscape ete. would be considered as
pervious surface.
: : , ! Noted and will be complied as the
Insmllquon of dual pipe plumbl!lg .f'or construction work is under progress.
supplying fresh water for drinking,
i cooking and bathing etc and other for
v supply of recycled water for flushing,
landscape irrigation, car washing, thermal
cooling, conditioning etc. shall be done.
Use of water saving devices/ fixturcs (viz. | Noted and will be complied as the
low flow flushing systems; use of low | construction work is under progress.
viii) | flow faucets tap aerators etc) for water
conservation shall be incorporated in the
project area.
Separation of grey and black water should N"“’i‘? a‘nd will ‘bc complied as  the
be done by the use of dual plumbing construction work is under progress.
ix) |system. In case of single stack system
separate recirculation lines for flushing by
giving dual plumbing system be done.
Noted,
The project does not envisage drawl of
The project proponent shall identify a ground water. However, there are 2
suitable source of treated water for | borewells present in the site prior to
Construction and submit an | construction activities. The water for the
X) MOU/Agreement with such suppliers. If | construction purpose is being procured

so the supplier identified shall be
responsible for treatment of water with
appropriate technology to the standards

required for constriction purpose.

walter.

from the tankers and borewell water is
being used for domestic purpose. Copy of
the register of tankers is enclosed as
Annexure-1. Further, NOC from KGWA
will also be obtained for use of ground

(¥ Scanned with OKEN Scanner
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xi)

TThe local bye law provisions on rain water
harvesting should be followed. I local
bhve-law Lpruvisi(‘m is  not available,
adequate  provision for  storage and
| recharge should be followed as per the
Ministry of Urban Development Model
Building Byelaws. 2016.

«

B _

‘Noted and will be complied as the

onstruction work is under progress.

xii)

A rain water harvesting plan needs to be
designed where the recharge bores of
Minimum one recharge bore per 5,000
square meters of built up area and storage
capacity of minimum one day of total
fresh water requirement shall be provided.
In areas where ground water recharge is
not feasible, the rain water should be
harvested and stored for reuse. The
ground water shall not be withdrawn
without approval from the Competent
Authority.

Complied.

Rain water harvesting sump capacity of 65
KLD and recharge pits of 08 no provided.
Rain water will be reused.

xiii)

All recharge should be limited to shallow
aquifer.

Noted and will be complied.

Xiv)

No ground water shall be used during
construction phase of the project.

Noted. The project does not envisage
drawl of ground water. J

XV)

Any ground water dewatering should be
properly managed and shall conform to
the approvals and the guidelines of the
CGWA in the matter. Formal approval
Shall be taken from the CGWA for any
ground water abstraction or dewatering,

Noted and will be complied.

Xvi)

The quantity of fresh water usage. water
recycling and rainwater harvesting shall
be measured and recorded to monitor the
water balance. The record shall be
submitted to the Regional Office,
MoEF&CC along with six monthly
Monitoring reports.

Noted and will be complied as the
construction work is under progress.

Xvii)

Sewage shall be treated in the STP based
on MBBR/SBR Technology with tertiary
Treatment i.e. Ultra Filtration. The treated
effluent from STP shall be recycled /
reused for flushing, landscaping and
HVAC cooling. No treated water shall be
discharged to municipal drain.

Noted and the construction of STP is
under progress.

Xviii)

The project authority shall obtain NOC
before commencement of the construction
activity and clearance after the completion
of the construction from the fire and
Emergency Services Department, if

Complied.
Fire and Emergency Services NOC
obtained vide letter no
KSFES/NOC/251/2019 Dt: 13.12.2019.

Applicable,
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No sewage or untreated cffluent water | Noted and will be complicd.

T N
[ 2 ‘{m,um be discharged through storm water

drain.

The existing water body, canals and
rajakaluve and other drainage and water
bound structures shall be retained
xx) unaltered with duc buffer zone as
applicable and maintained under tree

Complied. The project activities djd not |
abstract the flow of water from stream or
nala. One lead drain is passing inside the
project and a sufficient buffer of 15 m
provided to the nala.

) cover. ‘
Onsite sewage treatment of capacity of

treating 100% waste water to be installed.
The installation of the Sewage Treatment
Plant (STP) shall be certified by an
independent expert and a report in this
regard shall be submitted to the Ministry
before the project is commissioned for

xxi) | operation. Treated waste water shall be
recused onsite for landscape flushing,
cooling tower, and other end-uses. Excess
treated water shall be discharged as per
statutory norms notified by Ministry of
Environment, Forest and Climate Change
Natural ftreatment systems shall be
promoted.

Noted and the construction of STP is
under progress.

Periodical monitoring of water quality of
treated sewage shall be conducted.
Necessary measures should be made to
mitigate the odour problem from STP,

XXii)

Noted and the water quality of sewage
will be tested during operation phase of
the project.

Sludge from the onsite sewage treatment,
including septic tanks, shall be collected,
Conveyed and disposed as per the

i) Ministry of Urban Development, Central
Public Health and  Environmental
Engineering  Organization (CPHEEO)
Manual on Sewerage and Sewage
Treatment Systems,2013.

Noted and the construction of STP is
under progress.

LIV.  Noise Monitoring and Prevention

Ambient noise levels shall conform to
residential area both during day and night
as per Noise Pollution (Control and
Regulation) Rules, 2000, Incremental
pollution loads on the ambient air and
noise quality shall be closely monitored
during  construction phase.  Adequate
measures shall be made to reduce ambient
ar and noise level during construction
phase, 50 as to conform (o the stipulated

Noted. Test Reports of Noise Monitoring
are attached as Annexure 12.

Standards by CPCB / §pC B.
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L

1 Noted, Test Reports of Noise Munitnring\

| ol survey shall be carried as per
are attached as Annexure 12

[ the preseribed guidelines and report in
l (his regard shall be submitted to Regional
Officer of the Ministry as a part of six

' monthly compliance report. s g 2 ki =
Acoustic enclosures for DG sets, noise Complied. Acoustic Enclosures for the

barriers for ground-run bays, car plugs for DG set provided.
operating personnel shall be implemented
as mitigation measures for noise impact
due to ground sources.

iv)

The project proponent shall ensure the
time specification prescribed by the
Honorable High Court of Karnataka in Noted
WP. No. 1958/2011 (LB - RES - PIL) on ;
04.12.2012  for  different activities
involved in construction work

V.

Energy Conservation measures

1)

Compliance with the Energy Conservation
Building Code (ECBC) of Bureau of
Energy Efficiency shall be ensured. Noted
Buildings in the States which have :
notified their own ECBC, shall comply

with the State ECBC.

Noted and will be complied during

Outdoor and common area lighting shall
operation phase of the project.

be LED.

iii)

Conoeph of passive solar des?gn th?t Noted and will be complied during
Y energy ‘consumptlon 73 operation phase of the project.

buildings by using design clements, such

as building orientation, landscaping,

efficient building envelope, appropriate

fenestration, increased day lighting design

and thermal mass etc. shall be

incorporated in the building design. Wall,

window, and roof u-values shall be as per

ECBC specifications.

V)

Ener conservation measures  like ; . ;
instaﬁztion of LED for the lighting the Noted_ and’. will_ be cgmphed during
area outside the building should be opsmmbion phase of fae project:

integral part of the project design and

should be in place before project

commissioning.

newable Energy | Noted and will be complied during

Solar, wind or other Re
operation phase of the project.

shall be installed to meet electricity

Generation equivalent to 1% of the
demand load or as per the state level/ local
building bye-law’s requirement,

whichever is higher.

10
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'"”w__'_]J‘iw(;]—a}wﬁi;{;-?r"E{il—i“ai'll]}Emﬁkc[l for Iightlnlg M ated Sandwill “he commliad duringj
! ;l;c 'emm'tmem to reduce the power loac operation phase of the project.

{ on prid. Separate electric meter shall [bc
grid, £ : e
installed for solar power. Solar wate

cating | be provided lo meet 20%0 ‘of
:[1::1;:;% s\.?:llcr dr.{’mand of the commercial
4l and institutional building or as per the
requirement of the Io;al bmldm;,r b){c—
laws, whichever is higher. Residential
buildings are also recommended to meet
its hot water demand from solar water
heaters, as far as possible.

| VI.  Waste Management : . .
A certificate from the competent authority Noted and will be complied during

handling  municipal  solid wastes, operatiag phase it the piader
2 indicating the existing civic capacities of
0 handling and their adequacy to cater to the
M.S.W. generated from project shall be

obtained.

Noted and will be complied accordingly.
Disposal of muck during construction ;
phase shall not create any adverse effect | Photographs of Muck Disposal are
on the neighboring communities and be | attached as Annexure-8.

ii) disposed taking the necessary precautions
for general safety and health aspects of
people, only in approved sites with the
approval of competent authority.

Separate wet and dry bins must be
provided and at the ground level for
1if) facilitating segregation of waste. Solid
waste shall be segregated into wet garbage
and inert materials.
Organic waste compost/ Vermiculture pit/
Organic Waste Converter within the
Premises with a minimum capacity of 0.3
kg /person/day must be installed.
All non-biodegradable waste shall be
handed over to authorized recyclers for Noted and written tie up with authorized
Which a written tie up must be done with recyclers will be done.
the authorized recyclers.
Any hazardous waste generated during B R e e
construction phase, shall be disposed off : :
as per applicable rules and fiorihs with Noted and will be complied accordingly.

necessary approvals of the State Pollution
Control Board,

Noted and will be complied accordingly.

Noted and Organic waste Converter with
capacity of 0.3 kg/Person/day will be
installed during operation phase.

iv)

11
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T e of environment friendly materials iy |
{bricks, blocks  and  other  construction
D materiale, shall be required for at least

[ quantity. These include Fly Ash bricks,
{ hollow  bricks, AACs, Fly Ash Lime
| Gypsum blocks, Compressed carth blocks,

| and other environment [riendly materials.

|
[ 20%0  of the  construction  material | Noted and will be camplied accordingly. 11
't
t
"|

—t

viil)

Fly ash should be used as construction
material as per the provision of Fly Ash

i
t

Notification of September, 1999 and | Noted and will be complied accordingly. ‘\
,.

amended as on 27th August, 2003 and 25"
January, 2016. Ready mixed concrete must
be used in construction.

ix)

Any wastes from construction and

be managed so as to strictly conform to
the Construction and Demolition Waste
Management Rules, 2016.

demolition activities related thereto shall Noted and will be complicd accordingly.

X)

Used CFLs/TFLs/LED should be properly
collected and disposed off /sent for
recycling as per the prevailing guidelines/

Noted & Used CFLs/TFLs/LED will be
handed over to authorized recyclers to

rules of the regulatory authority to avoid | avoid mercury contamination.

mercury contamination.

[VIL.

Green Cover

No tree cutting/transplantation should be
carried out unless exigencies demand.
Where  absolutely  necessary, tree
transplantation shall be with prior

permission from the concerned regulatory | Noted and will be complied accordingly.

authority. Old trees should be retained
based on girth and age regulations as may
be prescribed by the Forest Department.
Plantations to be ensured species (cut) to
species (planted).

A minimum of 1 tree for every 80 Sqm of
land should be planted and maintained.
The existing trees will be counted for this
purpose. The landscape planning should
include plantation of native species. The

species with heavy foliage, broad leaves
and wide canopy cover are desirable.
Water intensive and/or invasive species
should not be used for landscaping.

Noted and Plantation of 1 tree for every
80 Sqm will be done & No Water
intensive or invasive will be planted. The
Greenbelt of 33% (3,772.62 Sqm) of the
total plot area (11,432.21 Sgm) will be

ii1)

Where the trees need to be cut with prior
permission from the concerned local
Authority, compensatory plantation in the
ratio of 1:10 (i.e. planting of 10 trees for
every 1 tree that is cut) shall be done and
maintained. Plantations to be ensured

Species (cut) to species (planted).

Noted and will be complied accordingly.

12
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Xix)

—

XX}

xxi)

Xii)

X111

—

Uy

f#“M—‘]_ﬁ‘l:‘“—]:‘]‘l}‘ﬁ:{ﬁf:‘i:rzztd ;;?(,;;n(:zﬂth r;:: Noted and will be complied accordingly.

7 1 the : f

] i-::l]lh;l::lﬁ!l]::::i‘: paved areas, and external

| iv) services. It should be sFuckplled ey
appropriately in desngnate‘d arsafa: o
reapplied durigg plaptatlon of
proposed vegetation on site.

'ITl.  Transport -
A comprehensive mobility plan, as per

MoUD  best  practices gui.dellings

be prepared to include : ' :
(URD'PFEI)’ i}ifnl{m:to?izgd, public, and | Noted and road wn!l be designed with
m?totrézc l;etworksA Road should be | consideration of c_nvm}.nment, and safety
dpgs;’aned with due consideration for | of users by installing sign boards, Speeq
envi%onment and safety of users. The | breakers etc. and for proper entry & exit

i i i “ i hich
i designed with these | points bell gates will be‘prowded, Wi
Y oo cnable the smooth drive way. Also,

basic criteria. ' :
a. Hierarchy of roads with proper | trained security personnel are employed to
{ manage the entry and exit of traffic at the

main gate,

Photographs  of Top Soil storage is
attached as Annexure-9,

segregation of vehicular and pedestrian

traffic.

b. Traffic calming measures.

¢. Proper design of entry and exit points.

d. Parking norms as per local regulation,
Vehicles hired for bringing construction
material to the site should be in good
condition and should have a pollution
check certificate and should conform to
applicable air and noise emission
standards be operated only during
nonpeak hours,

A detailed traffic management and traffic
decongestion plan shall be drawn up to
ensure that the current leve] of service of
roads within a 5 km radius of the project

is maintained and improved upon after the
implementation of the project. This plan
should be based on cumulative impact of
all development and increased

habitation being carried out or proposed to
be carried out by the project or other
agencies in this 5§ km radius of the site in
different scenarjos of space and time and
the_ traffic management plan shall be duly
validated and certifieq by the State Urban

Complied
The vehicle used for bringing construction
material are having pollution check
certificate with respect to air and noise

emission standards.

Noted and wil] be complied.

13
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[ Traffic umgmtmn ‘near the t,ntry and exit |
points is avoided by providing the bell ‘,
gates, which enable the smooth drive way. ]
Also, trained security personnel  are a
cmployed to manage the entry and exit of |

traffic at the main gate. ;

(i‘rmuh at the main entrances hcll gates,
which are located at least 12' inside the
iv) beundary of the project to enable smooth
flow of traffic on the main road leading
} to the entrance

INX. Human health issucs

All workers working at the construction !
site and involved in loading, unloading, Dust mask is provided along with PPE’s |
Carriage of construction material and | for workers at construction  site.
construction debris or working in any area | Photographs for the same are attached as
with dust pollution shall be provided with | Annexure-3.

dust mask.

|

: ﬁ
l) i
i

!
|
1

Complied ‘
Importance given for sanitary fmdi

All  required it ieni
qu: sanitary and  hygienic hygienic measures for construction phase \

measures should be in place before

: . it t 06 of
starting construction activities and to be and 06 of number of toilets,

numbers bathrooms with ~ Spetic tank and

1)

maintained throughout the construction
phase. Sufficient number of
toilets,/bathrooms shall be provided with
required mobile toilets. mobile STP for

soak pit is provided for construction
workforce
Photographs of labour camp Toilets &‘

construction workforce

bathroom for construction workforce 1s
attached as Annexure-4 \

For indoor air quality the ventilation
1i1) provisions as per National Building Code
of India.
Emergency preparedness plan based on \
| the Hazard Identification and Risk | Noted and will be complied accordingly. j

Noted and will be complied accordingly. j

iy) Assessment (HIRA) and  Disaster

Management Plan shall be implemented.
Provision shall be made for the housing of
construction labor within the site with all
necessary infrastructure and facilities such
as fuel for cooking, mobile toilets, mobile
V) STP, safe drinking water, medical health
care, creche etc. The housing may be in
the form of temporary struc_tu IS e Photos of labor camp, safe drinking water
removed after the completion of the
: are attached as Annexure-4

project.

{

—_—

-

Complied

Labour Camps are provided for
construction labor within the site with
cooking, toilets, safe drinking water,
medical health care, etc.

Complied

Occupational health surveillance of the Medical Health Check-up for workers is

1) workers shall be done on a regular basis | doing once in month. ,
Medical health checkup reports are
attached as Annexure-5
Complied

A First Aid Room shall be provided in the | First Aid Room in construction phase is

vii) project both during construction and provided and will also continue in

Operations of the project. Operation phase of the project.

14
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e o A S RSN TSSO i
- X.__ Corporatc Environment Responsibility N
The project proponent shall comply with
provision contained in OM vide F.No. 22-

65/2017-1A.111 dated 1" May 2018, of the o
Ministry of Environment Forest Ifﬂd 7
Climate Change as applicable. fcgf!f““,‘"g

Corporate  Environment  Responsibility \/
and shall exccute the action plan with & Noted and will be complied accordingly.

total cost of minimum of Rs. 300 Lakhs 'it_y[
towards  creating infrastructure for 7
drinking water , For Sanitation and -

Health, For Education and Skill
Development , For Solid Waste
Management  Facility and  avenue
plantation as submitted vide letter dated/
received on 10/12/2019, around the
project site.

The company shall have a well laid down
environmental policy duly approved by
the Board of Directors. The environmental
policy should prescribe for standard
operating procedures to have proper
checks and balances and to bring into
focus any
infringements/deviation/violation of the
:2:;;‘;?; nta;_h!efozisr;;a\:;ldléie&ﬁmrﬁié Noted and will be complied accordingly.
defined system of reporting infringements
/ deviation / violation of the
environmental / forest / wildlife norms /
conditions and / or stakeholders / stake
holders. The copy of the board resolution
in this regard shall be submitted to the
MOoEF&CC as a part of six-monthly
report.
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| A scparate Environmental Cell both at the ]
| project and company head quarter level, |
[ with qualified personnel shall be set up |
under the control of senior Executive, who |
will dircctly to the head of the
organization. The project proponent enter
into an agreement with the prospective
buyers/ tenants (o ensure that they
maintain the cell and take care of all
environment ~ concerns during  the
operation phase of the project. In addition,
sufficient fees should be levied so as to
raise a corpus fund to maintain the
Environment cell.

Action plan for implementing EMP and
environmental conditions along with
responsibility matrix of the company shall
be prepared and shall be duly approved by
competent authority. The year wise funds
earmarked for environmental protection
measures shall be kept in separate account

LYy
ﬁlii}rmfnc'}ﬁsi"M"é:’iaiéér’r’érii'?.":c!f?émc; &
s heen established. Organization chart
of the same enclosed as Annexure-6 ..
This EMC takes care of all thel
Environmental management aspects of the |
project both during construction phase and |
operation phase. ;
As of now. proposed residential apartment E
s in construction phase it is not ready for |
sale after completion of construction of'\"
apartment agreecment made with the |
buyers we did not include the conditions \
of maintaining of the environmental |
management cell in the project site. |
However, we ensurc that the fees will be |
levied to raise a corpus fund to maintain
the Environment Management  Cell

residents association.

&
ha

!
|

Noted and will be complied accordingly.

) and not to be diverted for any other
purpose. ~ Year wise progress of
implementation of action plan shall be
reported to the Ministry of Environment,
Forest and Climate Change/Regional
Office along with the Six Monthly
Compliance Report.
XI. Miscellaneous
The p_ro_lect_ proponent shz_tll prominently Complied
advertise it at least in tWO local ) :

o Advertisement made In  TWO ocal
newspapers of the District or State, of | = aner ie, Kannada Prabha Aafed
which one shall be in the vernacular 08 Og 2%23 .au'.,\d indian Express - dated

i) Janguage within seven days indicating that 08‘ 08-2023 P
the project  has been  accorded C. - £ d i de i )
environment clearance and the details of OpY-pieaids igement made 10 tWO 028
MoEFCC/SEIAA website where it is newspaper is attached as Annexure-7
displayed.
The copies of the environmental clearance Nutec and. opes O.f environmental
<hall be submitted by the . project clearance lwﬂl be submitted to Hea(lis_ of
proponents to the Heads of local bodies, ;,)03! bodies, Panchayats and Municipal
ii) Panchayats and Municipal Bodies in ooes of

addition to the relevant offi

same for 30 days from the date of receipt.

ces of the
Government who in tum has to display the

Acknowledgement Copy
Environmental Clerance submitted to
Mahadevapura Zone BBMP is attached as
Annexure-11.

16
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L Noted and stones, aggregates are being
obtained from approved quarries and
materials from authorized

e —

et shall obtait

The Project Proponent hia(n‘i ::mws Ly

construction material such ;li : qppmwd |

aggregates cte. only from the ¢ e i i R

atrie .onstruction matert e
quarries and other cons s

ized
shall also be procured from the authort

agencies/traders. =
The project proponent shall nc;; ;:lnd
Kharab land if any for any puq';?_ ity | |
keep available to the general pu :{:y L Nited o willbe Somplied icrordiay:
1 i i i erty.
v) displaying a board as public propert
structure of any kind be put up in thde
Kharab land and shall be afforested an
maintained as green belt only. =St
The Project proponent shall build in :

. . x. d
infrastructure required for use .ofP‘lpe . .
Natural Gas (PNG) such as pipelines and Noted and infrastructure required for use

space for installation of PNG distribution of Piped Natural Gas_ (PNG) will be
v) equipment for both domestic/commercial completed before operation phase.
purpose and DG set and shall ensure that
PNG is supplied for both commercial and
for DG sets instead of other type of fuels.
The project proponent shall upload the
status of compliance of the stipulated
; environment clearance conditions,
v including results of monitored data on
their website and update the same on half-
early basis.
The project proponent shall submit six-
monthly reports on the status of the
compliance of the stipulated
environmental conditions op the website | Noted and will be complied accordingly.
of the ministry of Environment, Forest
and Climate Change at environment
clearance portal.
The Half Yearly Compliance Reports
(HYCRs) with its contents of g covering
letter, compliance reports, and
environmenta] monitoring data hag to be
in PDF format merged into g3 single
docunwnt. The emaij] should clearly
mention 'the name of project, FC No &
date, perlo_d of submission and to be sent
to tne Regional Office of MOEF&CC by

email only g4 email D rosz.bng-

mefcc@gov.in Harg €0py of HYCRS sha]j
not be acceptaple

-

A\

Noted and Compliance to Environmental
Conditions with results of monitored data
will be uploaded in our website.

Noted and wij] be adhered accordingly.

17
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If_ _.— l‘hcﬂi‘mit‘\-:l pl’()pill‘icﬂl shnll -S-l.li).lt-'l..i\i-'.hiil;.': i e
.: [ environmental statement for cach
i financial vear in Form-V to the concerned

State  Pollution Control Board as

IN)

prescribed  under  the  Environment
(Protection) Rules, 1986, as amended
subsequently and put on the website of the
company.

Noted and will be complied accordingly.

x)

The project proponent shall inform the
Regional Office as well as the Ministry of
Environment. Forest and Climate Change,
the date of financial closure and final
approval of the project by the concerned
authorities, commencing the land
development work and start of production
operation by the project.

Noted and will be complied accordingly.

xi)

The project authorities must strictly
adhere to the stipulations made by the
State Pollution Control Board and the
State Government.

Noted and will be complied accordingly.

xii)

The project proponent shall abide by all
the commitments and recommendations
made in the EIA/EMP report and also that
during their presentation to the Expert
Appraisal Committee.

Noted and will be complied accordingly.

X1i1)

No further expansion or modifications in
the plan shall be carried out without prior
Environmental Clearance from the
competent authority.

Xiv)

Concealing factual data or submission of
false/fabricated data may result in
revocation of this environmental clearance
and attract action under the provisions of
Environment (Protection) Act, I 986.

Noted

XV)

The State Level Environment Impact
Assessment Authority, Karnataka may
revoke or suspend the clearance, if
implementation of any of the above
conditions is not satisfactory.

Noted

XVvi)

The SEIAA, Karnataka reserves the right
to stipulate additional conditions if found
necessary. The Company in a lime bound
manner shall implement these conditions.

Noted

Noted and will be complied accordingly. x

Xvii)

The Regional Office of MOEF&CC shall
monitor compliance of the stipulated
conditions. The project authorities should
extend full cooperation to the officer (s) of
the Regional Office by furnishing the
requisite data / information/monitoring

Noted

reports.

18
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Tha =
- St
; abovye conditiong sh

all be enforeed,
the Provisions of the

ofc};ol““;' the Air (Prevention & Control
'ton) Agt, 1981, the Environment
Protection) Acy, | ogg
azardous and Other Wastes
anagement 4pq Trans  boundary | Noted.
;ovement) Ryles, 2016 and the Public
L’ab“h)’ Insurance Act, 1991 along with
their amendments and Rules and any other
orders passed by the Honble Supreme
Court of India / High Courts and any other
Court of Law relating to the subject
Mmatter,
Any appeal against this EC shall lie with
the Nationa] Green Tribunal, if preferred,
within a period of 30 days as prescribed | Noted.
under Section 16 of the National Green
Tribunal Act.20]0.
Copies of Six Monthly Compliance on the -
conditions  of the  Environmental Noted and will be adhered accordingly.
Clearance shall be submitted to SEIAA,
Kamataka, i
ecific Conditions
The Proponent to conduct RS it b)t[ Noted and energy audit will be conducted
)

a accrgdited.agency before igperation by accredited agency before operation of 2
the project in accordance to SEIAA, the project

Karnataka,
15% of parking space shall be reserved for
The proponent shal] identify suitable place

(KIOSK) for collection and storage of E-
Waste generated within the premises and
shall be disposed of regularly only with
KPSCB authorized E-Waste recyclers.

xviii)

Noted and will be adhered accordingly.

Noted and suitable place will be identified
for collection and storage for generated E-
Waste within the premises and will be =
disposed to KPSCR authorized recyclers.

19
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Project Site Photographs
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go. 313 /2023 DOCUMENT No- |

o Jagan Kumar.J, ﬂ 16
8 /o Jayeraman,
Aged about 42 years,
D-207, S.S. Snow Drop,
Belathur Meda halli Main Road,
Kumbena Agrahara, Kadugodi Post,
Bengaluru-560 067.

DT -
=

:',-d--'

CERTs: 1. Palaka Suresh (Major)
Managing Partmer,

M/s. Surya Projects,

No.439, 11% Main, 14% Cross,
BEML Layout, Thubarahalli,
Bengaluru-560066.

Project Office at
M/s. Surya Projects,
Sy. No.42, Channasandra Main Road,
Behind Kateramma Devi Temple,
" Bengaluru-560 007.

2. Dayanand
Deputy Commissioner,
Bengaluru Urban District,
Behind Kandaya Bhavan,
K.G. Road, Bengaluru-560009.

3. Tushar Giri Nath,
Commissioner- BBMP,
BBMP Head Office,
N.R. Square,
Bengaluru-560002.

4, Manjesh,
Joint Director Town Planning (North),
BBMP Head office Building,
1st Floor, N.R. Square,
Bengaluru-560002.

5. Ravi,
Tahsildar,
Bengaluru East Taluk,
Diesel Shed Road, K.R. Puram,
Bengaluru-560 036.
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6. Vigay Mo % o S

Member Secretary, _ O
State Level Environment Impact o T
Assessment Authority (SEIAA), o
M.S. Building, %
Bengaluru-560001. __

7. Shanth A. Thammaiah,

Chairman, :

KSPCB, Parisara Bhavan,
No.49, Church Street,
Bengaluru-560001.

8. Mahendra,
Environmental Officer-KSPCB,

Bengaluru East R.O.,
Mahadevapura Zone,
Nisarga Bhavan, 3 Floor,
Thimmaiah Main Road,
Basaveshwaranagar,
Bengaluru-560079.
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Case called out. Complainant is
present.

Heard the complainant.

This complaint is filed by the
..7?9 ieal c’) ‘G{;{d : complainant against respondents No.1

to 8 with a prayer to take cognizance

of offence committed by the

respondents, to issue direction to

. respondents to restore, protect and

preserve the Government Halla/Nala/Rajakaluve and Gundu
Thopu and issue permanent injunction restraining the
respondents from any type of construction activities or alienate
and convict the respondents for the offence committed by them.

At the time of filing the complaint, the complainant has filed
I.A. No.I under Order XXXIX Rule 1 and 2 r/w Section 151 of
CPC r/w Section 9(1) of the KLGP Act with a prayer to grant ex
parte temporary injunction against respondents No.l to 8
restraining them from carrying out any construction, alienating
or any activities in the said land till disposal of the present case.

In support of the said interim application, the complainant
has sworn to an affidavit and produced the documents.

Admittedly, the respondents No.2 to & are Deputy
Commissioner, Bengaluru Urban District, Commissioner, BBEMP,
Joint Director Town Planning (North), Tahsildar, Bengaluru East
Taluk, Member Secretary, State Level Environment Impact
Assessment Authority, Chairman, KSPCB -and Environmental
Officer, KSPCB. Since respondents No.2 to 8 are the employees

of Government, ex parte temporary injunction cannot be granted
without hearing them.

The complainant has made out a prima facie case to grant
ex parte temporary injunction against respondent No.l. If an
order of ex parte temporary injunction as prayed in LA. No.l is
not granted against respondent No.1, the purpose of filing this

complaint would be defeated by delay. Hence, we pass the
following: :

ORDER

Issue ex parte temporary injunction against
respondent No.l or anybody claiming through him
restraining him from carrying out any construction or
any activities or alienating the schedule property till
next date of hearing.

The complainant is hereby directed to comply with
the provisions of Order XXXIX Rule 3(A) of CPC.

.
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iseue emergent notice to :*c;-;;-;r;aqdcnl;u No.l to &
AT Ll i parte temporary injunction against
renpondent No.1 along with copy of complaint, copy of
I.A, No.l if proper steps are taleen by the cornpimr:mnt.

Y m"c“‘ﬁ’afr‘k lgsuc direction o respondents No.2 to 8 to :;meit

-q a detailed report with regard to the leged

L&D q M encroachment, extent of encroachment, name and

> LV:’FD O address of the alleged encroachers along with relevant

M documents and survey sketch.

¢ @t Office is directed to send a copy of the complaint

to respondents No.2 to 8 to facilitate them to submit

Vq the detailed report and status report along with
relevant records and survey sketch.

Call on for appearance of respondents and for
report by 10.11.2023.

Chairman

ﬁ'\,

Judicial Member

Reveriue Member) ,

nkpg/-

Sdetion Offidec]”3>3
h ifer
éfa:smazallca Land Grabbing Frohibition
Pecial Courts, Bengalury
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Issue emergent notice to rcsapondents No.1 to 8 ﬁ\

and issuc ex parte temporary injunction against \
i respondent No.1l along with copy of complaint, copy of !
: 1.A. No.l if proper steps are taken by the complainant
,i Y VU2 -C'ﬂ‘ffﬁﬂié‘. 1ssue direction to respondents No.2 to 8 to ;I'-lbmi:,
; q UL a detailed report with regard to the alleged |
‘ U{ D 3 encroachment, extent of encroachment, name and
a Lprp oN address of the alleged encroachers along with relevant
: : 'Y\D documents and survey sketch.
Q Q- Office is directed to send a copy of the complaint
to respondents No.2 to 8 to facilitate them to submit
VZ%_,,_, o the detailed report and status report along with

relevant records and survey sketch.

Call on for appeararice of respondents and for
report by 10.11.2023.

 Chairman

S e
Judicial Member

ReveQue Member’\; % !

Case advanced at the request of
the leamned counsel for respondent

No.1. t
Learned counsel for 1espon§g1;l

Nol files an_@PPHCEURRTT

under Order . C)]E:’ c Rﬁing with
Section 0
AR g : nt
amdzgg;lplainant, who lfims rt??ile
before the COW™ pragcsauon fi -N i
“ o
ob]ectlgﬁsof for 0 I;c ps to 14
by 6.10 2023 )\
irmd
cna%g ‘
‘gﬁgﬁf
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¢ D hyeddm bkt e
nt.
pondent

Complainant ahsen =
Respondent No.l pre il
Learned counsel for r

No.1 present.
Igcard the learned couns

S. Nagesh on LA.No.IL. :
Sgincc the complainant

i an
absent, order to give
opportunity, call this cascNfoIII'
hearing the complainant on I.A.No.

by 16.10.2023.
Ch&{gnan

Revenue Mcm‘c}e S

el Sri
is

in

Complainant absent.
Respondent No.1 present.

Learned counsel respondent No.1
is also present. "

\.Ue have heard the learned counsel
Sri. 8.Nagesh on 06.10.2023.

‘Today though a liberty has been

given to the complainant, who is
parly in person, there
representation,

is no

No arguments adq
re
of the complainant. ssed on behalf
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{ Complainant ig 4
f\ ;_- .5\ ,_i'(rﬂé ew Respondent NU.]\';:(;nrt.
- U S LEATnEC.  eiingey . oaL
mois (& respondent No.] jg r for
M . Order — on %,
~ 0 operative portion Pen o
| \(A\- o U /0 follows: of whicy Tf-'adsu ;tg;
25 aule 410 R

LA. No.2 ig alloweq

Ex parte tempor, injunct; :
granted as ggainst the reg i
Ng,.l _restraming him ¢ i
clal_m_mg through himanymdy
carrying out any constructiop n
any activities o alienating tlfr
>}

;'_ schedule property ig vacated
k ‘

181 ‘Z Epc

Call on for ohiectione : -
11122003, e ety

Chal;mkan‘

_ '.
8s/. . Revenue Member.

Sem&f B{")ﬂ

Amalakn Lang Grabbing Prohibitie”
Peclel Courts, Bengalurv.

K

-
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; @9 DOCUMENT No- D 5

J
. FORM 1
[APPLICATION UNDER SUB-SECTION (1) OF SECTION 9 OF
KARNATAKA LAND GRABBING PROHIBITION ACT, 2011]

[SEE REGULATION 27 (1]
BEFORE THE KARNATAKA LAND GRABBING PROHIBITION
SPECIAL COURT AT BENGALURU.

3}3 / 2023

CASE No. LGC (P)

BETWEEN:

SRI. JAGAN KUMAR J.

S/o. Sri. Jayaraman,

Aged about 42 years,

D-207, S.S Snow Drop

Belathur Medahalli Main Road
Kumbena Agrahara, Kadugodi Post

Bangalore-560067. 3
«.. APPLICANT/COMPLAINANT

AND:

1. SRI. PALAKA SURESH
(Major)
Managing Partner
- M/s Surya Projects
No.439, 11th Main, 14tk Cross

BEML Layout, Thubarahalli
Bengaluru - 560066

Project Office at

M/s Surya Projects
Survey No.42, Channasandra Main Road

Behind Kateramma Devi Temple
Bengaluru - 560067

2. SRI. DAYANAND
DEPUTY COMMISSIONER

K3

e 1
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NATH
sRI TUSHAR GI:[;MP
= - * i -
(‘OMMISS[UNLR
};BMP Head office,
R Square
Il;cngaluru - 560002

; MANJESH
4. SRI TOWN

DIRECTOR ._
JOINT  Building

pBMP Head office
1t Floor, NR Square,

Bengaluru - 560002

5. SRI. RAVI

TAHSILDAR
Bangalore East Taluk
Diesel Shed Road, K.R Puramn

Bengaluru — 560036
6. SRI. VIJAY MOHAN RAJ

MEMBER SECRETARY
State Level Environment Impact

Assessment Authority (SEIAA) ~
M.S Building |
Bengaluru - 560001

7. SRI. SHANTH A. THAMMATAK

CHAIRMAN
KSPCB, Parisara Bhavan, No. 49,

Church Street
Bengaluru - 560001

8. SRI. MAHENDRA

pLANNING (NO

RTH)

ENVIRONMENTAL OFFICER - KSPCB

Bengalury East R.0O
Mahadevapura Zone
Nisargg Bhavan, 3rd Floor

‘u...:". :

L 5 :
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The above named Applicant/Complainant most respectfully
begs to submit as follows:-
' No.

1. The address of the App]icu_nt/Complainunl is shown in the
cause title for the purpose of issue of notices, summons etc. for

this Hon'ble Court as mentioned.

2. That the address of the Respondents/Accused as shown in S
the cause title for the purpose of issue of notices, summons etc.
for this Hon’ble Court.

1. BRIEF FACTS OF THE CASE:

a). The Applicant/ Complainant submits that, the
Respondent/Accused No.l is the Managing Partner of M/s
Surya Projects is constructing multistory residential apartment
in the name of SURYA HUMMING BIRD in Sy No. 42, 44 /1 and
44/2 of Channasandra Village, Bic&grahaﬂi Hobli, Bangalore
East Taluk, BBMP Ward No.83 by obtaining plan approval from
BBMP vide LP. No. BEMP/Addl Dir/JDCENTRAL/001515.20
dated  22.10.2010 and BBMP  Building _ _Licence
No.BBMP/CC‘/4426'/20—2-1. ‘Copy of the BBMP approved 1;;;1:1
and Licence is produced herewith for the kind perusal of this

Hon’ble Court as DOCUMENT-A & A1l.

b). It is submitted that, the Respondent/Accused No.l is
constructing Apartment, Road, Ramp and other permaneﬁt
concrete structures by encroaching 0.02 Guntas of
Halla/Nala/Raja Kaluve and 0.01 Gunta of Water well in the
said Sy. No.42 of Channasandra Village. Image of ongoing
construction on the Halla/Nala/Rajakaluve, Copy of Original
Tippan showing Halla/Nala/Rajakaluve and its flowing
direction marked East side of Sy. No.42; Co}py of Channasandra
Village Map showing Halla/Nala/Rajakaluve in Sy.No.42, Copy
of Bangalore Urban Deputy Commissioner Land Conversion
‘ order dated 15.02.2018 at condition No.7 specifically mentioned
' that 0.02 Guntas of Kaluve, 0.01 Gunta of Water well (BAAVT)
as B Kharab and that the same is reserved for Government Vide
er No. ALN/(EBK)SR/37/2017-18 Dated 15.02.2018' and
Yy of project Master Plan roughly marked encroachment | st

ey e
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pcrusal of th le <P

i ind
details is produced herewith for the kin

8 B4.
Court as DOCUMENT-B, Bl, B2, B3

No.l further
i bmitted that, the Respondent/Accuscd
e vernment Gundu Thopu

encroached approx 100Mts of 2 dra Village and
including Nala/Halla in Sy.33 of Channasandr: : A. s Vi
showed it as private land with 12.20M wide road in APP

Plan and is forming/laying road connecting to his project. Copy

i i ; ear RTC
of Survey Sketch/Original Tippan and Current Y : 5
showing the land bearing Sy. No.33 of Channasandra Village

Government Gundu Thopu is produced herewith for the kind
perusal of this Hon’ble Court as DOCUMENT-C & Ct..

d). It is submitted that, the Applicant/Complainant had sent
complaint dated 03.08.2023 to the Respondents/ Accused No.l e
to 8, but no action has been taken the Respondents/Accused in T

protecting the Government Land in Sy. No.33 and

Nala/Halla/Rajakaluve in Sy. No.42. Copy of the said FROT
representation and delivery confirmation to the
Respondents/Accused No.1 is produced herewith for the kind uden;
perusal of this Hon’ble Court as DOCUMENT-D, DI & D2. Yo,
e). It is submitted that, the Complainant/Applicant submits Vest b
that there is a temple in the name of 'Kaateramma Devi Temple' . ob4e
surrounded by few more encroachments by some private 3
persons in Sy.No.33, which the Complainant/Applicant yet to 1 Gov
ascertain and get the details of the illegal encroachments. ¢ 3 of
Further the Complainant/Applicant seeks the liberty of this Faluk
Hon'ble Court to permit this Complainant/Applicant to file L33, W
necessary application to implead other incriminates or to file a Surv:
fresh suit against them. Copy of Dishaank image aerial view

showing Project construction site and encroachments in Sy. No.

42, 44 and 33 of Channasandra Village is produced herewith for PPLI

the kind perusal of this Hon’ble Court as DOCUMENT-E.

f). It is submitted that, a Original Application in O.A. No.
6/2023 is pending before The National Green Tribunal,

\_ e
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A W e AcCUSED
g). It is submitted that, the Rcspondcr@\ccuscd No.2 & 5
being revenue authorities and custodians of Government lands
and is duty entrusted to pProtect Government lands failed to
take any action to restore and to take custody of the said
Government Halla/Nala and Gundi Thopu and failed to initiate
action against the Land Grabbers, the Respondents/Accused
No.3 & 4 had issued building plan approval and licence, the
Respondents/Accuscd No.6 issued Environmental Clearance,
Respondent/Accused No.7 & 8 issued Consent for
Establishment of the project. The Respondents/Accused No.2 to
8 in connivance with the Respondent/Accused No.l issued
approva;lé in favor of Respondent/Accused No.1 and The
Respondents/Accused No.2 to 8 has not initiated any action
even after receipt of the Complaint/Representation submitted
by the Applicant/Complainant and indirectly supporting in
Grabbing/encroaching Government land by the a

Respondent/Accused No.1l. Hence this complaint. €,
oy
of
2. VALUE OF THE PROPERTY:
by

E

a) Approximately Rs 75.00 plus lakh

b) The Respondents/Accused No.1l Grabbed the Government

Halla/Nala and Government Gundu Thopu and constructing 9T
buildings and Road. Present market value of the encroached

property is approximately Rs. 75.00 Plus lakh.
3. CAUSE OF ACTION:

The cause of action arose on 03.08.2023 as the

Respondents/Accused No.2 to 8 received the Complaint
/Representation on 03.08.2023 and Respondent/Accused No.1
received Complaint/Representation on 05.08.2023. : ==
4. JURISDICTION:
0

The said property is in BBMP Limits, Ward No.83 (Kadugodi
Ward) Channasandra Village of Bidarahalli Hobli, Bangalore
East Taluk, Bangalore Urban District, Karnataka within the

(¥ Scanned with OKEN Scanner
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5. COURT FEE:

.o Prohibition Act,
Followed as p Grabbing

2011,

er The Karnatakae Land

6. PRAYER:

Wherefore, the Applicant/ Complainant most respectfully pray

that this Hon’ble Court be pleased
@  to take cognizance of the offence committed by the
Respondents/ Accused;

(ii) to issue an Order or Direction, direc i
No.l and 8 to restore, protect and preserve the
Government Halla/Nala/Raja Kaluve and Gundu Thopu;

(ili) to issue an Order of Permanent Injunction restraining the
Respondents from any type of construction activities or
alienate or sale;

(iv) to try the case on merits and convict the accused. for

Grabbing Government Halla/Nala/Raja Kaluve and

genmp 4

L L i A

Gundu Thopu;

(v) to initiate action against the Respondents/ Accused -No.2
to 8 for not taking any action in preserving the
Government Halla/Nala/ Raja Kaluve and Gundu Thopy;

(vi) to Pass such any other order/orders as this Hon’ble Court
deems fit, in the facts & circumstances of the case,

including an order-as to costs, in the interest of justice.

SCHEDULE OF THE PROPERTY

1. Survey No. /Ward No. — The Part and Parcel of encroached
Government Halla/ Nala/ Rajakaluv (BBMP Ward No 83] in

et S e e S P R e T

P
s AT R Eeraa o ELPIE P St

East Taluk is bounded on East by Survey No.41, West by
remaining part of land in Survey No.42, South by Survey No. 64
and North by Survey No. 43.

The Part and Parcel of encroached Government Gundu Thopu

C——— e

(BBMP Ward No. 83) in Sy.No 33 of Channasa.ndra Village,
Ridarahalli i Hobli, "Bangalore East Taluk is ‘Pounded on East by
ining part of land in Survey No.33, West by remaining part of

| in Survey No.33, South by Survey No. 44and North by

dnnasandra Main Road.
¢
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.. APPLICANT/COMPLAINANT

e S

1. Name of the Village ~ Channasandra Village.
2. Name of the Taluk - Bengaluru East Taluk.
3, Name of the District - Bengaluru Urﬁan District.
4. Classification of the Land — Government Halla/Nala/Rajakaluve,
Water well and Government Gundu Thopu.
5. Survey Number and Sub-Division — Survey No.42 and 33.
6. Extent -0.03 Guntas + 0.11 Guntas = 0.14 Gunta.
7. Boundaries or survey number of adjacent land:
Sarkari Kaluve/Halla/Nala/Water well in Sy. No.42 is on Bast by
Survey No.41, West by Survey No.60 & 61, South by Survey Na:o9
& 64 and North by Survey No. 43, 44 & 45 of Channasandra
Village.
Government Gundu Thopu of Sy.No.33 bounded East by Sy.No.34,
West by Survey No.32, South by Survey No.43, 44 & 45 atid Hosty
by Survey Rajakaluve/Stream of Channasandra Village.

W

APPLICANT/COMEBLAINANT

(JAGAN J.)
PARTY IN PERSON

VERIFICATION

1, Jagan Kumar. J, S/o Jayaraman. K, the above named applicant,
by declare that the contents of the application/complaint
are true and correct to the best of my knowledge, belief and

do here

information.

o

APPLICANT/COMPLAINANT
(JAGAN KUMAR J.)
PARTY IN PERSON

CopyAppiiﬂdby-_m"& Fo"_f"—l
- Copy Applied on . L), cﬂ'l3 e

f‘apy Propared by ... ﬁﬁ__
"y Comipared by, R
“w Readyon ., JﬂllO.B o Sebti n Offi

Lopy [J;.]lw:mdon (!qu {2'3

Mpasss By dal-

r(arnataka Land Grabbing Prohlblt!o
Special Courts, Bengaluru.

il
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i ' @ DOCUM%%}' No- ng/
Th BEFORE THE KARNATAKA LAND GRABBING PROHIBITI
SPECIAL COURT AT BENGALURU.

CASE No. LGC(P) 212 ] 2023 , S
A ]

BETWEEN:
SRI. JAGAN KUMAR J
ceas APP-LICANT}COMPLAINANT

AND:
SRI. PALAKA SURESH
AND OTHERS
RESPONDENTS/ ACCUSED

APPLICATION UNDER ORDER 39 RULE 1 & 2 R/W SECTION
151 OF CODE OF CIVIL PROCEDURE, 1908. R/W SECTION

9(1) OF KLGP ACT

For the reasons stated in the accompanying affidavit, this
Hon’ble Court may be pleased to pass an exparte ad-interim
injunction, against thé Respondent/ Accused restraining them,
their agents, servants or anybody acting on behalf of them from
construction, alienating or any activities in the said land till the

disposal of the suit, in the interest of justice.

SUIT SCHEDULE PROPERTIES

The Part and Parcel of encroached Government
Halla/Nala/Rajakaluve (BBMP Ward No.83) in Sy.No.42 of
Channasandra Village, Bidarahaili Hobli, Bangalore East Taluk is
bounded on East by Survey No.41, West by remaining part of land
in Survey No.42, South by Survey No.64 and North by Survey No.
43.

The Part and Parcel of encroached Government Gundu Thopu
(BBMP Ward No.83} in S¥.No.33 of Channasandra Village,
Bidarahalli Hobli, Bangalore East Taluk is bounded on East by
remaining part of land in Survey No.33, West by remaining part of
land in Survey MNo.33, Souirth by Survey No.44and North by
Channasandra Main Road.

- BENGALURU | \ﬁ\\' @J

DATE:01.05.2023 ~ APPLICANT/COMPLAINANT
(JAGAN ¥
PARTY IN PERSON

AdVdiaE;: for R_'e_spoﬁdent No 100 o -"~=
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BEFORE THE KARNATAKA LAND GRABBING PROHIBITION

SPECIAL COURT AT BENGALURU.

CASE No. LGC(P) Bl / 2023

BETWEEN:
SRI. JAGAN KUMAR J

AND:

SRI. PALAKA SURESH
AND OTHERS

. RESPONDENTS/?

AFFIDAVIT
1, Jagan kumar J., S/o. Sri. Jayaraman, aged about 42 years,
No. D-207, S.S Snow Drop, Belathur Medahalli Main Road,
Kumbena Agrahara, Kadugodi Post, Bangalore-560067, do
hereby solemnly affirm & state on oath as follows:

1. I submit that, I am the AQplicant}Complaihant in the above
suit & I am well conversant with the facts of the case. Hence, 1
am sweari-ng- to this affidavit. The averments made in the
Application/ Complaint may be read as part & parcel of this
Affidavit. :

1, 1 submit that, the abUVé suit has been filed by the
Applicant/ Complainant seeking that this Hon’ble Court be
pleased

(1) to take cogmizance of the offence committed by the
Respondents/ ‘Accused;

(i) to issue an Oxder or Direction, directing the Respondent
No.1 and 8 to restore, protect and preserve the
Gavemmaﬁtiﬂaﬂafﬁala/ Raja Kaluve and Gundu Thopu;

(iii) to issue an Order of Permanent Injunction restraining the
Respondents from any type of construction activities or
alienate or sale;

(iv) . to try the vasc on merits and convict the accused for
Grabbing & Encroaching Government Halla/Nala/Raja

 Kaluve and Gundu Thopy;

e e
et Al B
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nt No.2 to
A espondent No
(v)  to initiate action against the Accused/Resj Qovernment
v ¥ o n .
4 . D VIR the ’
. i ~tion in preserv
8 for not taking any ac

u,
Halla/Nala Raja Kaluve and Gundu Thop i oo
to Pass such any other order/orders as this

he case
deems fit, in the facts & circumstances of tl s

i i justice.
including an order as to costs, in the interest of j

(vi)

d are
3. It is further submitted that, the Respondents/Accuse

i r ver,
highly influential persons and have money and mighty pow ;
Hence, the Applicant/Complainant has approached this Hon’ble

Court for appropriate relieves.

4. It is submitted that, we have prima facie case and balance of
convenience lies in our favor. If an order of exparte ad-interim
injunction is granted in our favor no prejudice would be caused
to the other side, if not we will be put to irreparable loss, which

could not be compensated otherwise.

WHEREFORE, [ pray this Hon’ble Court to pass an exparte ad-
interim injunction, against the Respondent/Accused restraining
them, their agents, servants or anybody acting on behalf of
them from construction, alienating or any activities in the said
land till the disposal of the suit, in the interest of Justice,

I swear accordingly.

IDENTIFIED BY ME

H'H‘ NA & iy
ADVOCATE jd OTARY

PUSL|

B.A,LL
# 640/3, Dy, Ralkumar Road, * ' Block

2nd Stage, Rajajinagar, Bangalare-s60 010,
Opp. SRS Travels, Mab - 9448823558

01 SEP 2023
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BEFORE THE KARNATAKA LAND GRABBING PROHIBITION @
SPECIAL COURT, AT BENGALURU

CASE NO. L.G.C(P).313/2023 DOCUMENT No-p 19
BETWEEN:
SRI. JAGAN KUMAR J : COMPLAINANT
And
SRI.PALAKA SURESH AND OTHERS : RESPONDENT

APPLICATION U/O 39 RULE 4 AND R/W SECTION 151 OF
CODE OF CIVIL PROCEDURE 1908 AND ALSO R/W SEC.9(1)
OF KLGP ACT:

That for the reasons stated in the accompanying affidavit, the
Respondent No.1 prays this Hgn’ble court'may kindly vacéte the ex-
party interim order dated: 7-9-2023 passed by this court against
the 1st Respondent in respect of his converted land in Sy No.42 as
the huge loss and damages and hardship/inconvenience ééused to

the 1st respondent in the interest of justice.

Date: 9'6'-51"‘6)«0§

Bengaluru Advocate for Respondent No.1

e 0 G Advocate for iespondent Nol0 |
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BEFORE THE KARNATAKA LAND GRABBING PROHIBITION
SPECIAL COURT, AT BENGALURU

CASE NO. L.G.C(P).313/2023

BETWEEN:

SRI. JAGAN KUMAR J : COMPLAINANT

And

SRI.PALAKA SURESH AND OTHERS - : RESPONDENT
AFFIDAVIT .

I Sri. Palaka Suresh, aged about.......... Years 8/0. i uiiaing. the

Managing partner of M/s. SURYA PROJECTS, a partnership firm
having its office at No.439, 1Tath Main, 14th erss, BEML Layout,
Thubarahalli, bengaluru-560 066 do hereby states on oath as

follows.

1. I state that, I am the Managing Partner of M/s. SURYA
PROJECTS, a partnership firm, I know the facts of the case, and

accordingly I am swearing this affidavit.

2. I state that, I'have received an intimation letter on 9-9-2023
from the complainant which was not supported by any case records
and came to know the above said case and made verification
through our advocate and came to kriow the ex-party interim
injunction order granted by this court on 7-9-2023 and restrained
us from putting up construction over the petition schedule property

and not to alienate the schedule property till next date of

. hearing
Le., up to 10-11-2023.

' Thereafter I have obtained the certified
copies of case records and came to know the false allegations made

against the respondents even though no encroachment of any
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alleged Nala/ Stream/Halla/Rajakaluve which is in the land in Sy
No.42 of Channasandra Village, Bidarahalli Hobli, Bengaluru East
Taluk. The complainant has made false allegations against us for
illegal gain and to harass us and to cause huge
hardship/loss/ inconvenience to us. The said interim ex party order
is not maintainable either on law or on facts or on the false
allegations and the same is liable to be vacated based on the under
mentioned facts and documents and also for noncompliance of

order 39 rule 3A of CPC (which is mandatory)

- 3. I state that, the allegations of compliant as well as the
affidavit submitted by the complainant that,” Respondent/Accused
No.1 is the Managing Partner of M/s. Surya Prbjects is constructing
multi-storeyed residential apartment in the name of SURYA
HUMMING BIRD in Sy No. 42, 44/1 and 44/2 of Channasandra
Village, Bidarahalli Hobli, Bangalore East Taluk, BBMP Ward No.83
by obtaining plan approval from BBMP vide LP. No.
BBMP/Addl.Dir/JDCENTRAL/0015/19»20 dated 22.10.2010 and
BBMP Building Licence No BBMP/CC/4426/20-21 is true and
correct. I have obtained the necessary permissions from different
Govt Authorities as well as NOC to build the said apartment and

constructed the same as per the permissions/NOC/Licences.

4. I state that, fhe ‘complainant alleged that, the
Respondent/Accused No.1 is constructing Apartment, Ro_ad, Ramp
and other permanent concrete structures by encroaching 0.02
Guntas of Halla/Nala/Raja Kaluve and 0.01 Gunta of Water well in
the said Sy. No.42 of Channasandra Village are specifically denied
as false, I have not at all encroached the allegéd_area and the same

is there as it is shown in the revenue records/survey

: ”_”_
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ords/conversion records. The complainant has wrongly THatkec
rec '

¢ alleged nala arca in the plan produced by him as per his whims

th

and fancies only to get an order from this court. Hence the said

encroachment allegations are denied as false. 1 have not at all

encroached the Halla area which is reflecting in the survey records

and the same is situated extremely at the eastern side of land in Sy

No.42. The alleged Kaluve is not the primary/tertiary /tertiary drain.
The same is small Agriculture Kaluve which is ending in _Sy_No.42.

5. 1 state that, the ' complainant alleged that, the
Respondent/Accused No.1 further encroached approx. 100Mtrs of
Government Gundu Thopu including Nala/Halla in Sy.33 of
Channasandra Village and showed it as private land with 12.20M
wide road in Approved Plan and is forming/laying road connecting
to his project are also denied as false. There is a road existing in the.
Sy No.33 which leads to different places and the same is been used
by all the publics/generals and the BBMP has laid the tar to the
said road. Since the Govt has formed the said public road in Sy
No.33 of Channasandra Village, question of encroachment by me

does not arise for consideration and the allegations of said

encroachment are denied as false.

6. [ state that, the complainant further alleged that, the

. Applicant/_Complainént had sent complaint dated 03.08.2023 to

the Respondents/Accused No. 1 to 8, but no action has been taken
the Respondents/Accused in protecting the Government Land in
No.33 and Nala/Halla/Rajakaluve in Sy. No.42 are hereby denied
as false. Since no encroachment taken place as alleged in the

complainant in Sy No.33, 42 of Channasandra Village, question of
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giving complaint to other respondents does not arise for

consideration.

7. [ state that, the complainant further alleged that, f.h_cre isa
temple in the name of 'Kaateramma Devi Temple' surrounded by
few more encroachments by some private persons in Sy.No.33,
which the Complainant/Applicant yet to ascertain and get the
details  of the illegal  encroachments. Further the
Complainant/Applicant seeks the liberty of this Hon'ble Court to
permit this Complainant/ Applicant to file necessary application to
implead other incriminates or to file a fresh suit against them are
created story, even though I have not encroached any area as
alleged, he has arrayed me as respondent No.1 for illegal gain, he is
a court bird, intentionally omits to file the case against real
encroachers in Sy No.33, since there is no source to get any benefits
from encroachers, he made me as encroacher knowingly that I have

~not encroached any alleged area.

8. I state that, the complainant further alleged that, a Original
Application in O.A. No. 06/2023 is pending before The National
Green Tribunal, Chennai filed by an aspirant by name Sri.
Paramesh regarding alleged encroachment of Nala in Sy.No.42 is
partly correct, but the complaint has colluded with the said
Paramesh V and filed false case before the NGT also. I have filed my
objection along with all records related to our project. Similar relief
was claimed before the Hon’ble NGT but no interim order wés
granted from the said court , hence the Complainant with the
collusion of the Paramesh V have filed this false case in order to
harass me and my project at the end of the project. They were

watching the project and have tried their best for grabbing the

T e - H o i b .‘. s g ,...._._ ., - 5
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other partners, when we did not obey the
led two cases. It’s
we have

money from me and my

£ 1
same taking similar and same CIDCllmCl'ltS have fi
)

their hobby to trouble the builders like me and as on date

scurried the case nu | :
though the Hon’ble NGT Court is not a Civil Court to grant suc

..............

mber which was filed by them

relief for injunction or other relief not to sell the flats to prospective
purchasers and stop the construction etc and such prayer is
without jurisdiction. When they do not succeeded before NGT ) they
jumped in to the present litigﬁtion because there is no court fee

either before this Hon’ble Court nor before the Hon’ble NGT.,

9. I state that, the complainant further alleged that,
Respondents No 2 being revenue authorities and custodian of Govt

lands and is duty entrusted to protect Government lands and to

~take action to restore and to take custody of the said Govt

Halla/ Nala and Gundu Thopu and failed to initiate action against
the Land Grabbers, the Respondents/Accused No 3 & 4 had issued
building plan approval and licence, the Respondents/Accused No.6
issued Environmental Clearance, Respondent/Accused No.7
Consgnt’ for  Establishment of the project, £ The
Respondents/Accused No.2 to 8 in connivance With the
Respondent/Accused No. 1 issued approvals in favour of
Respondent/Accused No 1 and The Respondents/Accused No 2 to
8 has not initiated any action even after receipt of the
F)omplaint/ Representation submitted by Complainant
indirectly Supporting in Grabbing/encroaching Government |
IRespondent/ Accused No. 1 are all denied as false. Since conce
1«:]1ep.eu-lt)m.ents. have issued licence /plan /Noc in our favour and \&e
ve i
plaa . isglildﬂ;; Bagiqr:n::::ﬁ\::hout a'my enf:roachment as per the
» ques of taking action against me do

and
and

rned

€S not
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arise for consideration. There is no cause of action to file the false
case and the value of the suit property is more than crores, the

complaint has to be dismissed at threshold along with interim

applications.

10. I state that, in the affidavit of complainant which is annexed
to his IA field U/o 39 rule 1 arid 2 of CPC, he made false allegations
only to get an order against me is not at all reflects any bonafide
reasons in passing the interim order against me. There is should be
separate applications for each and every prayer, but the
complainant field one application for different prayers. Hence the
said application is defect in the eye of law. Since the construction
of apartment over question of stopping the same is bad in the eye
of law. Since our firm has already entered in to sale transactions
with different purchasers in respect of different Flats, stopping the -
same by passing an order is also bad in law. Because the
complainant has supressed several facts and documents before f.his
court and ﬁéld the false case and get an order by tiﬁs court against
me and he has approachéd this court without clean hands, hence
the main petition along with all application are liable to be

dismissed with cost.

11. I state that, I am the managing partner of a Partnership Firm
called as M/s Surya Projects; the said Firm had purchased the
property from his Vendors for valuable sale consideration under the
registered sale deed dated 6-12-2018. The said sale deed is contains
twb items in Sy No 42 which were converted prior to the sale deed
from the Special Deputy Commissioner, vide its order dated
15/2/2018 in Conversion No ALN (EBK) SR 37/2017-18 having two
portions for the extent of 23 Guntas and 1 acre 12 Guntas, thus the

5 G Advocate for espondent Na 1n
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+v was converted from agricultural to non-agricultural
ol rior to the sale deed. The Firm had entered into Joint
Etii;);;lnint agreement dated 8/2/2019 for the'pro?erty in Sy No
44/1 measuring 19 Guntas and Sy No 44/2 measuring 19 Guntas
in total 38 Guntas of property which was converted from
cultural to non-agricultural prior to the JDA in ALN/EB(K) SR

1;,.‘:_- " agri . e .
L 36/2011-12, dated 2/8/2011. All the objection certificates from

; deferent authorities, NOC from Government such as, Airport
I authority of India, BESCOM, BWSSB, BSNL, Karnataka State
Pollution Control Board, State Level Environment Impact
} Assessment Authority. On obtaining these records, the BBMP has
issued the Building license on 22/12/2020 bearing LP No15/2019-
20. After the Plan, the RERA has issued the certificate after due
verification of records and its scrutiny on 28/9/2021 bearing
: No.PRM-KA-RERA-1251-446-PR-210928-004305, ubsequently the
: building was started. Prior to cbnstmction, there were contracts on
bt construction with various civil contactors, and lot of purchase
: . orders have been issued and avail the project loan on terms. On
ol terms was approved after the payment of the fees and submitﬁng
all records to the BBMP, commencement certificate has been issued
at the plinth level of the building 7/4/2022. Bank loan was
sanctioned on the project, flats are sold to various purchasers, there .
are several units constructed, Supplementary agreements were
executed between the land -owner and the developer, Shariﬁg

agreement is also executed, now it's in the handover stage, at this
3
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interest on the project, he is having personal interest in the matter,
therefore he has filed false case and also issued false notice in order
to defame our Firm and the owners of the land who are not parties
before this Hon'ble Court as per the Joint Development agreement.

The Applicant is damaging the name of our Firm in the public and

damages its name in the society only to mend to his demands.

12. 1 state that, we have started the project in the year 2022 in
Converted Land bearing Sy. Nos. 42, 44/1 & 44/2, Present BEMP
Khatha No. 1280/Sy. Nos: 42, 44/1 & 44/2, Situated at
Channasandra Village, Bidarahalli Hobli, Bangalore East Taluk,
Bengaluru belonging to M/S Surya Projects, M. Shivappa, C.B;
Ramesh, C.S. Srinivas, C.S. Manjunatha, C.S. Maregowda & C.S.
Nataraju (Owners) M/S Surya Projects (Builders), apartment
building in 41,867.15 Square meters, Bounded on the East by Land
in Sy No 43, West by Land in Sy No 45 and Remaining portion of
the Sy No 42 and road, North by Road and land bearing Sy No.33
and south by property in Sy 63.

13. I state that, the property bearing Sy. No. 44/1 measuring 19
Guntas and Sy. No. 44 /2 measuring 19 Guntas in all measuring 38
Guntas originally belonged to Smt. Nanjamma. The said Smt.
Nanajamma sold the land bearing Sy. No. 44/1 & 44 /2 measuring
1 acre 13 Guntas in favour of M. Shivappa, vide Sale Deed, dated
92.10.1960. Though Smt. Nanjamma had sold 1 acre 13 Guntas in
the land bearing Sy. Nos. 44/1 and 44/2 the actual extent available
and owned by Smt. Nanjamma was only 38 Guntas. After purchase
of the land bearing Sy. Nos. 44/1 & 44 /2, the Khatha in respect to
the land bearing Sy. Nos. 44/1 and 44/2 was mutated and

Advs‘:ate for%i:ient No 10
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transferred in the name of Sri M. Shivappa. RTC for the period
1979-80 to 2012-13 was in the name of Sri M. Shivappa who was

the Khathedar of the land bearing Sy. Nos. 44/1 & 44/2. Lateron
Sri M. Shivappa got converted the land bearing Sy. Nos. 44' /1 ar-ld
44/2 measuring 38 Guntas for non-agricultural' residential
purpose, vide Conversion Order, dated 2.8.2011 bearing ‘No. AI',N
(E.B) (K)SR 36/2011-12. Thereafter Sri M. Shivappa and his family
members entered into Joint Development Agreement, dated
8.2,.2019 with M/S Surya Projects represented by me being its

l- Managing Partner offering the land bearing Sy. Nos. 44/1 & 44/2
)

measuring 38 Guntas for devglopment purpose. In the said JDA,

' Sri M. Shivappa and his family members were allotted 45% share

h. ;-I ! in the said project and M/S Surya Projects was allotted 55% share |

| in the said project. On the same day Sri M. Shivappa and his family l
members have executed General Power of Attorney, dated 8.2.2019 J
in favour of M/S Surya Projects authorizing it to do all necessary i
acts, things and deeds for constructing a residential apartment on . St

the land bearing Sy. Nos. 44/1 & 44/2 measuring 38 Guntas
including alienating their share. |

; ; leaving behing their children viz., Eragarappa and Papammg to
succeed to their estate, The family of 'Eragarappa consists of his wife

AR : 4. Smt. Sarojamma @ i
i' - @ Muniyamma also expireq leaving

St A 5
| . Smt Sdrojamma @ Mumyamma and hig children viz
e Ppa, Venkatappa Mariya a i |

: tl 3 I
| i ; Pp Manyamma and |
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her children to succeed to the land bearing 5Y. No. 42. The

behind
family of Munivenkatappa consists of his wifc Muniyamma and

their children viz., Sri Srinivasa, varalakshmi, Muniraju, Nagaraj,
Sakamma, Shantha, Ramesh. sri  Munivenkatappa expired
intestate leaving behind his wife Smt. Muniyamma and his children
to succeed to the land bearing Sy. No. 42. Sri Srinivasa expired
intestate leaving behind his wife Smt. Varalakshmi and his children
Munesh and Latha to succeed to his share in the land bearing Sy-
No, 42. Likewise, Sti Ramesh expired intestate leaving behind his
wife Smt. Manjula and his son Surendra to succeed to his share in
the land bearing Sy. No. 42. Likewise Sri Mariyappa and his wife
Smt. Sarojamma expired intestate Jeaving behind their children viz.,
Munirathana and Bhagyamma to succeed to their share in the land
bearing Sy. No. 42. Similarly’ Sri Bimmanna who was a bachelor
expired intestate leaving behind his other siblings to succeed to his .
share in the land bearing Sy. No. 42. Accordingly, the Khatha was
transferred in the name of Smt. Muniyamma who was the elder
person of the family. The RTC for the period 1985 to 2017 shows
that Smt. Muniyamma is the Khathedar of the land bearing Sy. No.
492. Later on Smt. Muniyamma along with the surviving legal heirs
i.e, Muniraju, Nagaraju, Varalakshmi, Sakamma, Venkatamma,
Mariyamma entered into Partition Deed, dated 1.12.2007. In the
said Partition Deed, the land bearing Sy. No. 42 measuring 2 acres
19 Guntas was allotted to Muniyamma, Sri Muniraju and Nagaréju,
vide Partition Deed, dated 1.12.2007. Later on Smt. Muniyamma
and others got converted the land bearing Sy. No. 42 measuring 1
acre 3§ Guntas out of 2 acres 19 Guntas for non-agricultural
residential purpose, vide Conversion order, dated 15.2.2018
bearing No. ALN (EBK)SR/37/2017-18. :

Déte
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Smt. Muniyamma and Muniraju

that, subsequently, '
1 state ght, title and interest

e Deed relinquishing all their ri -
2 measuring 2 acres 19 Guntas m

d, dated 14.12.2017. Likewise
Late Ramesh, Smt.
se deed, dated

15.
executed Releas
in the land bearing Sy. No. 4
garaju, vide Release Dee
a w/o late Ramesh, Surendra S/0

favour of Na
Smt. Manjul
Shantha, Bagyamma executed separate Relea .
6.7.2018, 23.7.2018, 09.6.2018 & 15.11.2018 in favour of Sri

Nagaraju relinquishing all their undivided _rights, title and INETEST o

he land bearing Sy. No. 42 measuring 2 acres 19 Guntas. That,

i int
e i later on Sri Nagaraju along with his children Munesh and Latha

| _ and C.M. Papaiah S/o Papamma sold the land bearing Sy. No. 42
jrreand measuring 1 acre 35 Guntas in two different portions ie., 23
l‘- . s Guntas and 1 acre 12 Guntas in favour of M/S Surya Projects, vide

H s Sale Deed, dated 6.12.2018. Meanwhile, Smt. Barathi and her
,‘ i children viz, Rajeshwari Ramesh and Sivakumar who were the legal
heirs of Munirathanamma executed a Deed of confirmation in

favour of M/S Surya projects confirming that the Sale deed, dated

6.12.2018 Common documents.

16. I state that, the Endorsement issued by Asst Ct:;I;ﬁlissioner

confirms that the land bearing Sy. Nos. 44/1, 44/2 & 42 are not
subject to any proceeding under section 79 (A) & (B) & PTCL.

; ' e 17.  Istate that, The Office Letter issued by BDA confirms that out

\ of the land measuring 2 acres 22 Guntas including 3 Guntas of

[ 7 karab land an extent of 24 Guntas in the land bearing Sy. No. 42 is
1 being notified for Peripheral Rin . i

i p i g Road-1. The remaining extent of 1

untas has been identified for acquisition by BDA for

1 i formation of Sri D. D :
ARl - Devaraju Urs Layout, vide
g . &!’J yout, vide Endorsemen;, dated
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29.12.2017, however there is no preliminary Notification by BDA as

on today.

18. I state that, That M/S Surya Projects is a partnership Firm
duly represented by me being its partner's Sri Palaka Suresh,
Sanakkayala Rekha Priya and H. Ramachandra, \_ride Partnership
Deed, dated 14.12.2017. The said Firm is duly registered with

Registrar of Firms.

19. [ state That, later on M /S Surya Projects and M. Shivappa
and his children entered into Amalgamation Deed, dated 6.6.2019.
As per the said Amalgamation Deed the land bearing Sy. No. 44/1 '
& 44/2 measuring 38 Guntas and Sy. No. 42 measuring 1 acre 35
Guntas were amalgamated as one single property in all measuring
2 acres 33 Guntas. Meanwhile, the land bearing Sy. Nos. 44/1,
44/2 and 42 fell within the jurisdiction of BBMP and the Khatha
was transferred in the joint names of M/S Surya Projects, M.
Shivappa and others, vid, Khelltha Certificate, dated 11.7.2019. Up
to date property tax in respect of the said properties paid by M/S -
Surya Projects and others. The other owners of the project are not

the parties before the Hon’ble Court who are also having share in
the project as per the documents between us which are the

registered documents among us.

20. I state that, subsequently, our firm M/S Surya Projects and
land owners have obtained permission / NOC from Goverﬁment -
such as, Airport Services Centre BESCOM, BWSSB, BSNL
Kamnataka State Pollution Control Board State Leve] Environment
Impact Assessment Authority and Sanction Plan from BBMP, for
constructing a residential apartment over the land bearing Sy. Nos.

i
s

T

i
it
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& 42 measuring: 2 acrcs 33 Ountas consisting o] 0 G

1‘:;2::16 floors in all 221 residential
e 1and :
¢ of N8 _ LIC :
. Mani® e | :'c;":' RD eREAICepTOjCCtM YA LIyRTCRISteTeasWItHR IR
anthd: ' bearing No. PRM/KA/RERA/1251/446/PR/210928/004305. Later
;2018 on M/S Surya Project and M. Shivappa and others entered into
agarel®’ Sharing Agreement, dated 24.3.2021. In the said Sharing
1 the 1an Agréemcnt, the respective flats have allotted to the parties.
jater O :
and c.M 21. [Istate that, our firm has started construction after obtaining
fpeasur all required permissions from all the government authority. As of
Guntas now the construction of the entire building is completed but interior
sale T work is_going..on. We have invested. huge sums. of money. by.
chijldl obtaining the bank loan and has sold number of flats to various
be”ﬁ_ __ ——1 )43 SC AR\ B LEC Ol Qe X e CTT TRl T CR oA e ‘"“i““‘ﬁm“ LS,
f:"fs 5 ::' 5 i.ive.n by RERA, even the purchasers are also obtained -thé ba |
ans on the flats purchased by them and SBI, HDFC, ICICI, Central
“ﬂié Bank of India, Bajaj Housing finance and LIC Housing financing
% have ap-proved the project and are provided. the loan for the
s prospective purchasers,
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that, as per the said decision of the chief engineer, there is no such
primary, secondary, tertiary drains in the said project, after their
clarification, the plan was sanctioned. The copy of the same and
translation is produced as Annexure-R-1 and Annexure-R-2, After
clearance from BBMP from storm water drain, the plan was

sanctioned after 11 months later.

23. I state that, that on 2/7/2020 NOC issued by Karnataka
State Pollution Control Board after due spot inspection on
25/7/2019 the copy of the same is produced Annexure-R-3, NOC
issued by BESCOM to the project the copy of the same is produced
Annexure-D-4 On 3.3.2020 NOC issued by BWSSB the copy of the
same is produced as Annexure-R- 5. 14.6.2019 NOC issued by
BSNL, the copy of the same is produced as Annexure-D-6. On
11.12.2019 NOC issued by State Level Environment Impact
Assessment Authority -Karnataka after duly held public hearing on
the project, copy of the same is produced Annexure-D-7. 24.7.20 19
NOC issued by Airports Authority, the copy of the same is produced.
Annexure-R-8. On 22/12/2020 after producing all the above
records the Building License has issued by BBMP, copy of the same
is produced as Annexure-R-9. Kannada Version of the building
license is produced as Annexure-R-10. Sanction Plan issued by
BBMP bearing L.P. No.15 2019-20 on 22/12/2020. The RERA
Certificate issued by Real Estate Regulatofy Authority of India
bearing No.PRM KA RERA 1251 446 PR 210928 004305 dated
28.9.2021 the copy of the same is produced as Annexure-R-11.
Mortgage Deed executed between M/S Surya Projects and Hero
Finance Corporation Limited. This document is registered in the
office of the Sub-Registrar, Mahadevapura, as No.775 2021-22 and
stored in C.D. No. 37 dated 26/4/2021. On 24/11/2021 an

el CHENNAY

nt
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e
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Indemnity Bond executed by M/S Surya Projects afld oth.ers in
favour of State Bank of India. The commencemenr: certificate issued
by BBMP Dated 7/4/2022. Enquiry was made in respect of any
cannel, Nala, Raj Kaluve etc., by chief engineer of BBMP. As per the
decision of chief engineer in the proceedings in case file No
LP/0015/2019-20 dated 17/12/2019, fchere is no buffer zone,.
Rajkaluve, Water body FOUND ON THE property and hence the

plan license was permitted to issue to the firm.

24, 1 staté that, we have availed project loan from Hero FIN Corp

limited, the copy of the same is produced as Annexure-R 12. Our
_firm had obtained NOC from Karnataka state Fire and Emergency

= __ISc-eLr;ices 611 .1.1.3./ 12/2019, the copy of the same is produced as

Annexure-R 13. The BBMP has issued commencement certificate
after they received the applicéble fees _dated 7/4/2022, the same is
Iproci.uced as Annexure-R 14 and its translation is produced as
= An:iéxure-R 15. There was public notice issued in the newspaper
dated 8/8/2023, the copies of the same are produced as Annexure-
R 16. The BBMP has enquired and verified the construction in Sy
No 44/1,44/2, 42, and found that, our firm is not developed the
project in Rajkaluve. The well in Sy No 42 for the extent of 2 Guntas
is vacant and Cannel for the extent of 1 in Sy No 44./'1 for the extent

=== L Juntasis also vacant, cither in the cannel nor in the well place, .

there is no development. There isa

. compdund wall constructed l'::y'
Its owners, the copy of the Teport obtained under RTJ by me is
produced as Annexure-

R 17 and translation is produced as
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covering letter dated 9/8/2023, the copy of the letter dated
9/8/2023 is produced as Annexure-R19. After the reports, the
complainant who is an advocate has commented in the social media
website by informing the public and the purchasers of our firm
regarding this litigation and défame our firm, due to the name of
our firm in the public is damaged by him. We are at liberty to take
legal action against him who has published this in the social media
which is not permitted in advocates act. The copy of the comment
made by the advocate Mr Jagan Kumar on 9/8/2023 is produced
as Annexure-R 20. We have commenced the construction and it is
at the stage of handing over the flats to the purchasers and at the
stage of interior work, the photos of the project are produced as

Annexure-R 21.

25. 1 state that, as per the reports submitted by survey

department, there is no any encroachment of alleged Agriculture

Kirugaluve situated in Sy No.42 of Channasandra Village and there

are no development activities over the alleged Kaluve, the same is

remains same as it is. Even as per the survey report there is no
buffer zone area in Sy No.42. Our firm has not encroached any
portion of Sy No.33 which is Gundu Thopu Land of Chennasandra
Village. In view of above said facts, this court has no jurisdiction to
adjudicate the matter as there was/is no encroachment of any
alleged mnala/Gundu Thopu land, since the complainant
approached the court without clean hands and made false
allegations only to get an order. As per the order of NGT, there was

a survey was conducted by the officials and submitted report to the
NGT which is reflecting that our firm has not violated any conditions
imposing by other respondents and our firm has not encroached
any alleged nala or Gundu Thopu lar;d.
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that, all the above said facts and documents have been

26. 1state ;
the complainant knowin.

gly the existence and field the

supres sed by

i i f
nly to harass us for illegal gain. Now the construction O

false case O
t has been completed. We have executed conveyance

T ing the above said
deeds in favour of several purchasers. By supressing the a ove

facts, the complainant obtained the ex-party interim order, since
the construction completed and sale transactions taken palace,

question of passing order to stop construction and not to alienate

the schedule property is bad in the eye of law and
any manner and the same is liable to be vacated. The complaint has

not sustained in

sent only intimation letter without any case records and not

complied the order 39 rule 3A of CPC on this ground the interim

order liable to be vacated.

27. I state that, the complainant has not made out prima facie
case to grant the interim order U/o 39 rule 1 and 2 of CPC, further
since the complainant has no manner of righfs or interest over the
lands under dispute, he has no locus standi to maintain any suit or
application before this court. Other respondents have given above
said reports which are very clear that there is no encroachment by

our firm as alleged in the petition. The complainant has not filed
the petition and application in proper manner.

28. ‘l ?tate tha.t I started construction after obtaining all required
perm1s310fas from all the government authority. As of now the
co?strucmon of the entire building is completed but interior work is
tg):f lzr;llanl;a;e invested huge sums of money by obtaining the

as sold number of flats to various purchasers and
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the purchasers are also obtained the pank loans on the flats
purchased by them and SBI, HDFC, ICICI, Central Bank of India,
Bajaj Housing finance and LIC Housing financing have approved
the project and are provided the loan for the prospective
purchasers, if the sale is stopped at this stage great loss and it will
leads in to multiple htagahons on my project which can’t be
compensated in terms of money from the Complainant. My hard
and earned is invested in the project and I started the construction

after me obtalmng all necessary records. As on date no disputes on

the project from the Government authority because I am not

violated any terms imposed on me . The Complainant and Mr

paramesh are the court birds and chasing the builders in order to
make money out of the said litigation. Even this Complainant has
published the defamatory statement in the website for which we will
take appropriate action against him. The alleged water drain, Nala,
Well, buffer zone are not con:ung in the CDP, therefore it’s all
assumption’s from the Complainant and nothing else. The
Complainant is targeted the builder in order to make money out of
this false litigation but not chooses to 1mplead the other owners on

the same project, he has chooses the parties to the litigation.

29. - I state that, the complainant has not made out any grounds
of hardship/inconvenience/loss to consider the 1A U/o 39 rule 1
and 2 of CPC. But I have made out clear case that, if the interim
order continued our Firm name and businesses would be damaged -
in the vicinity and great loss and hardship would be caused to our
firm and purchasers which would not be compensated in terms of
money. We will be caused greét hardship. If the order is vacated no
loss or hardship would be caused to complainant in any manner as

there is no any encroachment by our firm as alleged in the petition.
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hand.

Wherefore I pray this court may kindly allow the accompanying
application and vacate the interim order dated 7/9/2023 passed by
this Hon’ble Court by imposing cost on the complainant for

misleading this Hon’ble court in the ends of justice.

Identified by me

Advocate Deponent

Date:%(@l}&ag

Bengaluru

Verification

I the deponent declare tha

t what is stated above are true to the best
of my knowledge:

Deponent

Date: o6 [ﬂ]&&g{']

Bengaluru

F

No of corrections: Sworn before me
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